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PRINCIPAL BENCH, NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 165 OF 2025

IN THE MATTER OF:

KISHAN LAL & ANR. vevevereesss APPLICANT
VERSUS

STATE OF UTTAR PRADESH & OTHERS ... RESPONDENT(s)

RESPONSE ON BEHALF OF THE UTTAR PRADESH POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 24.04.2025

PASSED BY THE HONBLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH NEW DELHI

I, Ankit Singh aged about 38 years S/o Sh. Ajit Singh, presently posted as Regional
Officer, Uttar Pradesh Pollution Control Board, Ghaziabad, Uttar Pradesh, do

hereby solemnly affirm and state on oath as under:

06 AU 2025
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1. That I, the Deponent in the above captioned matter am fully conversant with
the facts of the case and is competent and authorized to swear the present

report.

2. That I state that the contents of the report have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

3. That the present matter was last listed for hearing on 24.04.2025, wherein

the Hon’ble Tribunal directed as under:

“7. Issue notice to the respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate, then the said respondent will remain

virtually present to assist the Tribunal.”

4. That in compliance of the aforementioned order, the officials of Uttar
Pradesh Pollution Control Board inspected the site in question on.

14.05.2025.

31

06 AUS 202
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A Copy of the inspection report dt. 14.05.2025  has been annexed herewith as

ANNEXURE A-1.

5. That during the aforementioned inspection, following observations were

made:

A. Description of the Said Site-

6. The Integrated Township (Jaipuria Sunrise Greens), NH-24, Near Village
Shahpur Bamheta, Ghaziabad is being developed by M/s SMV Agencies
Pvt. Ltd., having its registered office at First Floor, Near Ritu Wears,
Jaipuria Sunrise Plaza, Plot No. 12A, Ahinsa Khand-I, Indirapuram,
Ghaziabad. The project consists of various Group housing societies- Organic
homes, Divyansh, Golden Gate, Ruchika Sapphire, Aerocon Rainbow and

residential plots from sector A to F.
7. The Integrated Township "Jaipuria Sunrise Greens" NH 24, Near Village-
ShahpurBamheta, Ghaziabad, Uttar Pradesh, by M/s SMV Agencies Pvt.

Ltd. has been licensed 300 Acres of land.

B. Environmental Clearance

06 AUS 2025
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8. The integrated township project Jaipuria Sunrise Greens, located at NH-24,
Village ShahpurBamheta, Ghaziabad, being developed by M/s SMV
Agencies Pvt. Ltd., was granted Environmental Clearance by the Ministry of
Environment, Forest and Climate Change on 30.09.2011, with a subsequent

clearance for expansion issued on 11.06.2018.

A copy of the clearancedt. 30.09.2011 and 11.06.2018 has been annexed

herewith in ANNEXURE A-2.

C. Grant of Consent to Establish(CTE)

9. The Uttar Pradesh Pollution Control Board had earlier issued a Consent to

Establish to the Project Proponent vide letter dated 02.12.2011.

A copy of the NOC dt. 02.12.2011 has been annexed herewith as

" ANNEXURE A-3.

10.The said CTE was subject to several specific conditions. A compliance
report detailing adherence to those conditions has been submitted by the

Project Proponent vide letter dated 13.06.2025.

066G AUS 2025
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A copy of the Compliance Report dt. 13.06.2025 has been annexed herewith

as ANNEXURE A-4.

11.M/s SMV agencies Pvt Limited applied for CTE renewal with Application
No: 32052717 dated: 23.05.2025 and fresh CTO application with

Application No: 32258441 dated: 03.06.2025, which is under consideration.

D. Domestic Effluent Generation

12. That on 14.05.2025, samples' of the treated domestic effluent discharged from
the various housing societies were collected and submitted to the regional

laboratory for analysis. Brief detail of same is as follows: -

® Organic homes- As per the analysis report, the quality of the effluent

sample was found beyond the prescribed standards.
e Divyansh- As per the analysis report, the quality of the effluent
sample was found beyond the prescribed standards.

e Golden gate- As per the analysis report, the quality of the effluent

06 AUS 2025
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e Ruchika sapphire- The STP is not operational at present at the site due

to the low volume of sewage being generated, therefore no sample
could be collected during inspection.

e Aerocon Rainbow- As per the analysis report, the quality of the

effluent sample was found beyond the prescribed standards

e Residential Plots from Sector A to F- effluent could not be collected

because no discharge was occurring during the inspection.

A copy of the analysis reports have . been annexed herewith as

ANNEXURE A-S.

E. Sewage Treatment Plant (STP) installed

13.That STP’s of different capacities have been installed at the various housing

societies-

® Organic homes- a STP of 530 KLLD was found to be installed/operated

on MBBR technology.

e Divyansh housing society- a STP of 380 KLLD capacity was found to

be installed/operated on MBBR technology.

® Golden gate- a STP of 150 KLD capacity was found to be

installed/operated on MBBR technology.

0 6 AUS 2023
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e Ruchika Sapphire- a STP of 200 KLD capacity was found to be

installed/operated on MMBRtechnology.

e Aerocon Rainbow- a STP of 240 KLD capacity was found to be

installed/operated.

e Residential plots- a STP of 100 KLD capacity was found to be under

construction on MMBR technology.

Photographs of the STPs have been attached within the inspection reporti.e.
ANNEXURE A-1

F. Electricity supply system in the project-

14.For electricity supply in the project, DG sets of different capacities have
been installed or are operational. Along with DG sets it is obligatory to set
up chimneys and RECD(Retrofit Emission Control Device) on the DG sets

as per CAQM Direction no. 76.

® Organic homes-

Compliance- For electricity supply in the project, two DG (Diesel
Generator) sets of capacities 500 KVA and 750 KVA have been installed/are
operational. Chimneys are being installed on these DG sets as per the

prescribed standards.

Non- compliance- RECD (Retrofit Emission Control Device) / Dual Fuel

Kits have not been installed on these DG sets.

06 AUS 2025
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e Divyansh-

Compliance- For electricity supply in the project, two DG (Diesel
Generator) sets of capacities 320 KVA (CPCB 1V) capacity each have been

installed.

Non-compliance- Chimneys have not been installed on these DG sets as per
the standards.
e Golden gate-

Compliance- For electricity supply in the project, two DG (Diesel
Generator) sets of capacities 200 KVA (CPCB IV) and 250 KVA (CPCB

IV) have been installed.

Non-compliance- chimneys have not been installed on these DG sets as per

prescribed standards.

e Ruchika sapphire-

Compliance- for electricity supply in the project, two DG sets of CPCB

Phase IV capacity- 320 kVA and 160 kVA have been installed.

Non- compliance- chimneys have not been installed on the DG sets as per

standards.

® Aerocon Rainbow-

66 AUG 2025
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Compliance- For electricity supply in the project, two DG (Diesel
Generator) sets of capacities 250 KVA and 300 KVA (CPCB 1V) have been

installed.

Non-cOmpliance- chimneys have not been installed on them as per the
standards and 250 kVA DG set does not have a RECD or dual fuel kit

installed.

G. Prosecution Proceedings Against M/s Organic Homes

15.That in the view of the construction by M/s Organic Homes (M/s Rise
Projects Pvt. Ltd.), Group Housing Society without obtaining NOC from the
UPPCB, Suit No. 78516/2020 has been filed for prosecution against the said

project in the CGM Court, Lucknow, which is presently under consideration.

A Copy of the letter dt. 17.12.2020 and e-courts case status have been annexed herewith as

ANNEXURE A-6

G. ISSUANCE OF SHOW CAUSE NOTICE

16.That a subsequently, the UPPCB issued a show cause notice dt.04.08.2025

to the Project Proponent and directed them as to why not the action of
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prosecution be initiated against responsible persons of M/s SMV Agencies

Pvt. Ltd.

A Copy of the show cause notice has been annexed herewith as ANNEXURE A-7.

17.That in light of the above, the UPPCB has ensured necessary compliance in
strict adherence to the directions issued by the Hon'ble Tribunal. To upkeep
the majesty of the Hon’ble Courts of law is always the duty concern for
Deponent herein.

18.Hence, the present report is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

w
e

DEPONENT
VERIFICATION

Verified at Ghaziabad on this 6th day of August, 2025, that the contents of
the above affidavit from paragraphs 1 to 18 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

of 7
i

ATTE§'S‘TED DEPONENT

sandaap anna)
( {Na. $h36!9£
ROFARY busur
‘Chudapad (U.P)

06 AUG 2025
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— REGIONAL LABORATORY GHAZIABAD
ax UTTAR PRADESH POLLUTION CONTROL BOARD
.{%E!!ﬂ‘“& 2 LN.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad L

B2 71 - A i

Ref No: 32104310/Ghaziabad/2025 Date:30/05/2025
1- Name of Industry: Divyansh Onyx, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000357F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/357

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.60 02-12

2 Suspended Solids , APHA 24th Ed. mg/] 130.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1700.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
- °C 2023

4 | Total Solids, APHA 24th Ed.2540 B: mg/l 1830.0 10- 50000 mg/1
2023

5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 58.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023

6 COD, APHA 24th Ed. 5220 B Open mg/l 348.0 5.0 100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]
. i Digitally signed
Authorll?lgeltglily sli;?e,d by Rashmi A n k I t b;gA:kI{ ;I?:;i
H Arya . Date: 2025.05.31
Rashmi Arya et 20250531 110350 SI n g h 1.|a:1e6:43 +05'30"
Rashmi Aarya (ASO)
Regional Officer
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= REGIONAL LABORATORY GHAZIABAD
o~ UTTAR PRADESH POLLUTION CONTROL BOARD
s 2 LN.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad IS

Ref No: 32103968/Ghaziabad/2025 Date:30/05/2025
1- Name of Industry: Arocon Rainbow, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000355F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/355

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.60 02-12

2 | Suspended Solids , APHA 24th Ed. mg/l 136.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1900.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023
4 | Total Solids, APHA 24th Ed.2540 B: mg/l 2036.0 10- 50000 mg/1
2023 '
5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/1 62.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023
6 COD, APHA 24th Ed. 5220 B Open mg/1 350.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 34_ The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]
éuthoriﬁi&ﬂxed by Rashmi Ankit E;g/i\t:% ;iiir;;d
RaShml Arya E;;?;;ozsosm 11:03:41 S. h Date: 2025.05.31
Rashmi Aarya (ASO) IngR ) ”:l‘ ::)zf“f+°5'3°'
egional Officer
UPPCB/RL/7.8.2 Issue No.: 01 Issue Date:09.06.2021 [Page No.:Page 1 of 2
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eecs REGIONAL LABORATORY GHAZIABAD
UTTAR PRADESH POLLUTION CONTROL BOARD
2 I.N.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad

Certificate No TC-9573

Date:30/05/2025

1- Name of Industry: The Golden Gates, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA
7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000356F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/356F

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.40 02-12

2 Suspended Solids , APHA 24th Ed. mg/l 78.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1200.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023

4 | Total Solids, APHA 24th Ed.2540 B: mg/l 1278.0 10- 50000 mg/1
2023

5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 18.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023

6 COD, APHA 24th Ed. 5220 B Open mg/1 124.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986
source; www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)}
Authorized by An k|t Eig’i\tall(l.)t/ ;{gn?‘d
Digitally signed by Rashmi Arya NKIT 51N
Rashmi Arya pxezosesarinosa: S . h D);te: 2025.095.31
Rashmi Aarya (ASO) N g 11:18:06 +05'30
Regional Officer
UPPCB/RL/7.8.2 Issue No.: 01 Issue Date:09.06.2021 [Page No.:Page 1 of 2
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— REGIONAL LABORATORY GHAZIABAD
<1 /4 UTTAR PRADESH POLLUTION CONTROL BOARD
9‘!%% 3 2 LLN.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad NS

Ref No: 32102935/Ghaziabad/2025 Date:30/05/2025
1- Name of Industry: Organic Home, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling peint: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000358F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/358

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.80 02-12

2 Suspended Solids , APHA 24th Ed. mg/1 140.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1800.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023

4 | Total Solids, APHA 24th Ed.2540 B: mg/l 1940.0 10- 50000 mg/1
2023

5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 64.0 1.0 -50000 mg/l
3025 ( Part 44): 1993 Bio 2023

6 COD, APHA 24th Ed. 5220 B Open mg/1 380.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]
. H Digitally signed
A“thorlzggkakggned by Rashmi A n klt by Ankit Singh

RaShmi Al'ya 32’;2;2025,0531 11:03:23 Si n h Date: 2025.05.31
. +0530 11:22:16 +05'30"
Rashmi Aarya (ASO) g "

Regional Officer

UPPCB/RL/7.8.2 Issue No.: 01 Issue Date:09.06.2021 |Page No.:Page 1 of 2
Amendment No.:01 Amendment Date.:01.03.2025 |Approved by: TM Issued by: OM
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. State Level Environment Impact Assessment Authority, Uttar Pradesh

»
e —— -
— e —_— A 3 ALt S

Directorate of Environment, U.P.

’ T Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
N . T | Phone : 91-522-2300 541, Fax :91-522-2300 543
Seinauy p. in ,' E-mail : doeuptko@yahoo.com
e - Website : www.seiaaup.in
To,
Shri Guishan Kumar Dua,
M/s SMV Agencies Pvt.Ltd,
1 floor, Near Ritu Wears,
Jaipuria Sunrise Plaza,
Plot no- 12A, Ahinsa Khand,
Ghaiziabad, U.P. -
Ref. No........ 131 ........ /Parya/SEAC/2895/2015 Date: l ) May, 2018

ub: Envifonmental Clearance for Expansion of integrated Township “#jaipuria Sunrise Greens” NH 24,

Near Village-Shahpur Bamheta, Ghaziabad, Uttar Pradesh, M/s SMV Agencies Pvt. Ltd, Regarding.
Dear Sir,
please refer to your application/letters 14-01-2015, 21-07-2015, 18-06-2015, 16-08-2016 & 04-10-
2016 addressed to the Secretary, State Level Expert Appraisal Committee (SEAC) and Director, Directorate
of Environment Govt. of UP on the subject as above. A presentation was made by Shri Raghvendra Singh,
authorized representative of project proponent along with their consultant M/s Voyants Solutions Private
Limited. The proponent, through the documents submitted and the presentation made, informed the
committee that:- : _

A presentation was made by Shri Shashank Varshney, representative of project proponent along
with their consultant M/s Eko Pro Engineers Pvt. Ltd. The proponent, through the documents submitted
and the presentation made, informed the committee that:-

1. The environmental clearance is sought for Expansion of Integrated Township “Jaipuria Sunrise
Greens” NH 24, Near Village-Shahpur Bamheta, Ghaziabad, Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

2. Salient features of the project:

L4

Objective of the Project INTEGRATE!) TOWNSHIP Complex with institutior al,
community Commercial End mixed facilities

Licensed Area 300 Acre; 1214047.5 m*

Encroachment 20586 Acre; 153303.88 m’

Balance Scheme A ea . 279.415 Acre 1130143.81 m’

Master Plan Roads Facilities 47.34 Acre or 192386.63 m" |

| NetArea | 231.875 Acre Dr 938351.75 m’

Required Green Ar -a (15% of Net 34,78 Acre or 140163.63 m’

Area)

Green Area Provide d 37.72 Acre or 152848 m”

Plotted Area 83.7 Acre or: 38718.46 m"°

Area for Group Housing 29.878 Acre <r 120911 m’

Area for LIG/EWS Flats 6.19 Acre or: 5050 m*

Institutional/service s/Communib Area 86412 m’

Commercial area 43367 m'’

Kiosk Area . 730 m’

Internal Roads 3 67.435 Acre

Total Water Requirement 2550.KL0 -~

Source of Water {%hﬁzﬁﬁm ed\water supply; Borewells (with CGWA
i j LSTABIOANCY 1ISS
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E.C. for Expansion of Integrated Township “Jaipuria Sun:ls;kgens” NH 24, Near Village-Shahpur Bamhety Ghagiy

Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

Wastewater Generation (90% o" total 2300 KLD x ’

STP Capacity 1047 KLD + SO0 KLD + 450 KLD )
Solid Waste Management : It will be segregated into biodegradable, recyclable and 1

others components; md composting/disposal will be
ensured into municipal bins. Separate bins for
biodegradable waste and recyclable waste will be

Rainwater Harvesting Would be provided by individual project owners ]
Total Electrical Requirement 29MVA
Use of Solar energy Solar lighting for common areas and solar water
S heaters
Soil Excavation Not significant
CSR Activity 2% of total project cost Education, health care and
village development
No Development Zone/ Eco-sensitive Project area does not fall in buffer zone of any such area.
Zone Nearest protected area is Okhla Bird Sanctuary focated J

marn than I0 Fene fram the cits

3. The project is covered under category 8 "b" of EIA notification, 2006.

Based on the recommendations of the State Level Expert Appraisal Cofnmittee Meeting (SEAC)

held on 24/12/2016 the State Leve! Environment Impact Assessment Authority (SEIAA) in its Meeting held
on 17/05/2018 & 29/05/2018 decided to grant the Environmental Clearance for proposed project along

with subject to the effective implementation of the following general and specific conditions:-
General Conditions: '

1.

2.

N o

[o 4]

10.

11.

12.

13.

It shall be ensured ‘that all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

It shall be ensured that obtain the no objection certificate from the U P pollution contro! board
before start of construction.

It shall be ensured that no construction work or preparation of land by the project management
except for securing the land is started on the project or the activity without the prior environmental
clearance.

The proposed land use shall be in accordance to the prescribed land use. A land use certificate
issued by the competent Authority shall be obtained in this regards. '

All trees felling in the project area shall be as permitted by the forest department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent Authority.
Impact of drainage pattern on environment should be provided. .

Surface hydrology and water regime of the project area within 10 km should be provided.

* A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour

during the construction phase shall be provided along with the number of proposed workers.
Measures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation.
A suitable plan for waste water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and due to
construction and operation of project. '

Obtain necessary clearances from the competent Authority on the abstraction and use of ground -
water during the construction and operation phases.

Hazardous/inflammable/Explosive materials likely to be stored during the construction and
ope?ation_ phases shall be as per standard procedure as prescribed under law, Necessary clearances
in this regards shall be obtained.

Solid v‘vastes shall be suitably sggrega%m.
collection center should be provsded.?ﬂ ;&anrpf
33
43

o
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: ?»““-. =
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ce
/
{




E.C. for Expansion i 1 1
of Integrated Township “Jaipuria Suntisé GPeens” NH 24, Near Village-Shahpur Bamheta, Ghaziabad
Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

14. Suitable rainwater harvestin

€ systems as per designs of groundwater department shall be installed.
Complete proposals in this regard should be submitted.
The emissions and effluents

oo _ etc. from machines, Instruments and transport during construction and
p N phases should be according to the prescribed standards. Necessary plans in this regard
shall be submitted.

Water sprmklgrs and other dust control measures should be undertaken to take care of dust
generated during the constructi

on and operation phases. Necessary pl ns in thi
submitted. p p ary plans in this regard shall be

- 15,

16.

Suitable noise abatement measures shall be adopted during the construction and operation phases

in order to ensu_l:‘e that the noise emissions do not violate the prescribed ambient noise standards.
Necessary plans in this regard shall be submitted.

18. Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized for
preparation of green belt.

19. Sewage effluents shall be kept separate from rain water collection and storage system and

! separately disposed. Other effluents should not be allowed to mix with domestic effluents.
4 20. Hazardous/Solid wastes generated during construction.and.operation phases should be disposed off
: as prescrib_ed under law. Necessary clearances in this regard shall be obtained.

21.  Alternate technologies for solid waste disposals (like vermin-culture etc.) should be used in
consultation with expert organizations.

22. No wetland should be infringed during construction and operation phases. Any wetland coming in
the project area should be suitably rejuvenated and conserved.

23. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed. Construction of ‘pavements around trees shali be
as per scientifically accepted principles in order to provide suitable watering, aeration and nutrition
to the tree. ‘

24. Thé Green building Concept suggested by Indian Green Building Council, which is a part of Cli-
Godrej GBC, shall be studied and followed as for as possible.

25. Compliance with the safety procedures, norms and guidelines as outlined in National Building Code
2005 shall be compulsorily ensured. _

26. Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based
fixtures, waterless urinals and other water saving techniques.

27.

Explore options for use of dual pipe plumbing for use of water with different qualities such as
municipal supply, recycled water, ground water etc.

28. Ensure use of measures for reducing water demand for landscaping and using xeriscaping, efficient
irrigation equipments & controlled watering systems.

29. Make suitable provisions for using solar energy as alternative source of energy. Solar energy
appﬁcatibn should be incorporated for illumination of common areas, lighting for gardens and street
lighting in addition to provision for solar water heating. Present a detailed report showing how
‘much percentage of backup power for institution can be provided through solar energy so that use
and polluting effects of DG sets can be minimized.

30. Make separate provision for segregation, collection; transport and disposal of e-waste.

31. Educate citizens and other stake-holders by putting up hoardings at different places to create
environmental awareness.

32. Traffic congestion near the entry and exit points from the road; adjoining the proposed project site
must be avoided. Parking should be fully internalized and no public space should be utilized. .
133, Prepare and present disaster management plan.

34, The project proponents shall ensure that no con i ctivity is undertaken without obtaining

pre-environmental clearance.
\‘.\{S’:‘\ \_/@*\* .
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E.C. for Expansion of Integrated Township “Jaipuria Sunn1e1r

ns” NH 24, Near Village-Shahpur Bamheta, Ghaziahadl

35.

36.

37.

38.

39.

40.

41.

42.

43,

44,

45,

46.

47,

48.

49,

50.

5L

52.

53.

54,

55.

Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

A report on the energy conservation measures confirming to energy conservation norms f_inalizg by,
Bureau of Energy efficiency should be prepared incorporating details about building materials and

technology, R & U Factors etc.

Fly ash should be used as building material in the construction as per the provision of fly ash

notification of September, 1999 and amended as on August, 2003 (The above condition is applicable
only if the project lies within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and should

conform to E.P. rules prescribed for air and noise emission standards.

Alternate technologies to Chlorination (for disinfection of waste water) including methods like Ultra

Violet radiation, Ozonation etc. shall be examined and a report submitted with justification for

selected technology.

The green belt design along the periphery of the plot shall achieve attenuation factor conforming to
the day and night noise standards prescribed for residential land use, The open spaces inside the

plot should be suitably landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent mcreased trafﬂc load shou!d be such that the

micro climate of the area is not.adversely affected.— —onv s v o
The building should be designed so as to take sufﬁcaent safeguards regardmg seismic zone

sensitivity. -

High rise buildings should obtain clearance from aviation department or concerned authority. -

Suitable measures shall be taken to restrain the development of small commercial activities or
slums in the vicinity of the complex. All commercial activities should be restricted to special areas

earmarked for the purpose.

It is suggested that literacy program for weaker sections of society/women/adults (including

domestic help) and under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe
disposal of used/damaged CFLs should be submitted.
It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
provided with dual (solar/electrical) alternatives.
Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn up

accordingly ad submitted with justification.

Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possible, a

detailed management plan for disposal should be provided with quantities and quality of waste

water.

The treated effluents should normaily not be discharged into public sewers with terminal treatment
facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary permission from

authorities should be taken.

Construction activities including movements of vehicles should be so managed so that no

disturbance is caused to nearby residents.

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall be

automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may be

drawn up accordingly and submitted.

The location of the STP should be such that it is away from human habilitation and does not cause

problem of odor. Odorless technology options should be examined and a report submitted.
The Environment Management plan should also include the break up costs on various activities and

the management issues also so that the residents also partm:pate in the implementation of the .

environment management plan. 6(\\\!“930{4&

Detailed plans for safe disposal of STP !u‘ﬁ\ shallNg

location, quantitative estimates and measu proposed
\}dwnber Secrelay |

rovided along with ultimate disposal
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56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.

70.

71.

72.
73.
74.

E.C. for Expansion of Integrated Township “Jaipuria Sunrilelréns" NH 24, Near Village-Shahpur Ba}nheta, Ghaziabad,

Uttar Pradesh, M/s SMV Agencles Pvt. Ltd.

Status of the project as on date shall be submitted along with photographs from North, South, West
and East side facing camera and adjoining areas should be provided. :

Specific location along with dimensions with reference to STP, Parking, Open areas and Green-belt
etc. should be provided on the layout plan. )

The DG sets shall be so installed so as to conform to prescribed stack heights and regulations and
also to the noise standards as prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated & disposed suitably as not to impose Environmental Risk.

The use of suitably processed plastic waste in the construction of roads should be considered.
Displaced persons shall be suitably rehabilitated as per prescribed norms.

Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items
could be given complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for
bacterial contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is
to be done both in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

A Separate electric meter shall be provided to monitor consumption of energy for the operation of
sewage/effluent treatment in tanks.

An energy audit should be annually carried out during the operational phase and submitted to the
authority. ‘ ‘
Project proponents shall endeavor to obtain 1SO: 14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the environmental
manual to be prepared for the certification purposes and compliance.

Environmental Corporate Responsibility (ECR) plan along with budgetary provision amounting to 2%
of total project cost shall be submitted (within the month) on need base assessment study in the
study area. Income generating measures which can help in up-liftment of weaker section of society
consistent with the traditional skills of the people identified. The program me can include activities
such as old age homes, rain water harvesting provisions in nearby areas, development of fodder
farm, fruit bearing orchards, vocational training etc. In addition, vocational training for individuals
shall be imparted so that poor section of society can take up self employment and jobs. Separate
budget for community development activities and income generating programmers shall be
specified. Revised ECR plan is to be submitted within 3 month. Failing which, the environmental
Clearance shall be deemed to be cancelled.

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires.

Plan for safe disposal of R.O reject is to be submitted.

Specific Conditions:

L

Treated waste water shall be completely recycled and under no circumstances effluent of any kind

shall not be discharged outside the premises and waste water management shall be ZLD.

The project proponent shall submit within the next 3 months the details of solar power plant and

solar electrification details within the project. :

The project proponent shall ensure to plant broad leave trees and their maintenance. The CPCB

guidelines in this regard shall be followed.

The project proponent shall submit within the next 3 months the details on quantification of year

wise CSR activities along with cost and other details. CSR activities must not be less 2% of the

project cost. The CSR activities should be related to mitigation of Environmental Pollution and
awareness for the same. g

A
/
i

The project proponent shall submit within’f;hfe details of estimated construction

6
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E.C. for Expansion of Integrated Township “Jaipuria Sunrise Greens” NH 24, Near Village-Shahpur Bamheta, Ghaziabaq
Uttar Pradesh, M/s SMV Agencies Pvt. Ltd. o

waste generated during the construction period and its management plan.

6. The project proponent shall submit within the next 3 months the details of segregation plan of
MSW. e

7. The project proponent shall ensure that waste water is properly treated in STP and maximum
reused for gardening, flushing system etc. For reuse of water for irrigation sprinkler and drip
irrigation system shall be installed and maintained for proper function.

8. The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site to inform the public the steps taken
to control air poliution as per the Construction and Demolition Waste Management Rules.

9. The project proponent shall install micro solar power plants, Toilets in nearby villages, public place
or school from CSR fund of the project for which E.C is granted in addition to and water harvesting
pits and carbon sequestration parks / designed ecosystems.

10. Separate rain water harvesting arrangements should be provided in all individual plots and that
should be followed as per Govt. norms. The.condition should be in added in the sale deed.

11. Construction and maintenance for covered storm water Darin/disposal from the projett site to
existing. Nala shall be dcne by-the project-proponent-after taking-the -permission-from-the-
competent authority.

12. 5% area of the total plot are shall be made available for the water body development including
the peripheral green belt.

13. AAQMS during the development activities and be submitted alongwith the compliance report.

14. Provision of parking should be restricted to ECS as required under Development Authority bye-
laws.

15. Provision of setback on all sides should be made as per Development Authority bye-laws.

16. Copy of all NOCs from different Departments shall be obtained prior to start of construction.

17. Necessary planning for any anticipated expansion should be incorporated in present design in
view of structural stability.

18. An underground water reservoir shall be planned within the premises for storage of rain water.

19. Municipal solid waste shall be disposed/managed as per Municipal Solid Waste (Management and
Handling) Rules, 2000 (as amended). Municipal solid waste management plan alongwith list of
identified vendors should be submitted before the occupancy.

20. 15% area of the total plot area shall be compulsorily made available for the green belt
development including the peripheral green belt.

21. Required no of trees should be proposed @ 01 tree/80 sqm, submit plan. Delete neem tree
plantation from the plan.

22. Project falling with in norm area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco- sensitive zone is not earmarked.

23. Criteria/ norms provided by competent Authority regarding the seismic zone be followed for
construction work. Provision of alarm system, to timely notify the residents, in case of occurrence
of earthquake/other natural disasters/fire should be provided. A well defined evacuation plan
should also be prepared and regular mock drills should be arranged for the residents. Rise of stairs
should be constructed in a way, so that it should provide smooth movement.

24. For the treatment for total sewage, a full-fledged STP is to be provided with 20% more capacity
than waste water generated during operation phase.100% waste water is to be treated in captive
STP conforming to prescribed standards of receiving body for designated use. Monitering of STP
to be done daily till its stabilization.

25. Dual plumbing should be adopted. Recycling of water as proposed shall be undertaken with
regular testing and monitoring of treated water. )

26. Dedicated power supply for STPs is to be ensured during operation. Sludge of STP is to be used in-
house as manure and surplus manure should be managed by giving it to end users. STP shall be
suitably located nearest to back side boundary k\ shortest out let. Operation and the

©
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£.C. for Expan;ion of Integrated Township “Jaipuria Suﬁlisf! &ens” NH 24, Near Village-Shahpur Bamheta, Ghaziabad,
Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

maintenance cost of the STP shall al i i ;
municipal solid waste disposal. s0 be informed along with the compliance of the E-waste and
27. sziag;ect::; ::O?E; :r: ZJ:;Ct is Rs. 671 Crore. Corp'oratg Social Responsibility (CSR) plan along with
ounting to 2% of the total project cost (Rs. 13.42 Cr.) proposals phase wise
work to be executed shall be prepared and approved by Board of Directors of the company. A
| copy of resolution as above shall be submitted to the authority. A list of beneficiaries with their
i mobile nos./address should be submitted alongwith six monthly compliance reports. Details of
work executed till now should be submitted alongwith the photographs.
28. LEDs should be used in all common areas and corridors. 100% solar lighting is to be provided in
the open areas/ stairs cases.
29. All entry/exit point should be bell mouth shaped.
30. To discharge excess treated waste water into public drainage system, permission from the
competent authority to be taken prior to any discharge. _
31. 100 % provision of Rain Water Harvesting is to be made. RWH shall be initially done only from the
roof top. RWH from green and other open areas shall be done only after permission from CGWB.
~+~-32. Height-of the stack should be provided based- on combined DG sets capacity and be 6 mt higher
than the tallest building. Necessary permission should be sought prior to operation of DG sets.
33. Post project monitoring for air, water (surface + ground), Stack noise of D.G. sets, STP to be
carried out as CPCB Guidelines.
34. Creche to be provided during the construction/operation phase.
35. LIG & EWS housing to be provided as per U.P. Govt. Orders and building bye laws.
36. Provision of separate room for senior citizen with proper amenities shall be made.
37. Protection shall be provided on the windows of the high rise flats for security of residents.
38. Unless and until all the environmental issues are sorted out the occupancy will be restricted and
would be only allowed after achieving the Permission from the competent authority.
39. The project proponent shall ensure that the project site does not attract/infringe any buffer zone
of no activity identified/declared under law.
40. For any extraction of ground water, prior permission from CGWB shall be taken.
41. Sprinkler to be used for curing and quenching and ready mix concrete may be used for

4

construction. o
42. Possibilities of use of treated waste water for irrigation purposes should be explored. Drip

irrigation should be tried upto extent possible. No fresh water will be used for irrigation purpose.

43. Mobile toilets, safe drinking water facility, sanitation facility and eco friendly fuels etc. Shall be
made available to the temporary residents/workers at the project site including the proper
treatment and the disposal of the wastes.

No construction/operation is to be started without obtaining Prior Environmental Clearance.
Concealing factual data and information or submission of false/fabricated data and failure to comply
with any of the conditions stipulated in the Prior Environmental Clearance attract action under the
provision of Environmental (Protection) Act, 1986.

This Environmental Clearance is subject to ownership of the site by the project proponents in

. confirmation with approved Master Plan for Ghaziabad In case of violation; it would not be effective and
would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no- development
zone as required/prescribed/indentified under law. In case of the violation this permission shall
automatically deemed to be cancelled. Also, in the event of any dispute on ownership or land use of the
proposed site, this Clearance shall automatica!iy deemed to be cancelled.

The project proponent has to mandatorily submit the compliance of specific conditions no- 2, 4,
5 & 6 given in E.C. letter within 3 months, falling which the-€learance shall automatically deemed to be
cancelled. Q«‘?‘d\,\ﬂl K

Further project proponent has to submit tf?i;éﬁ?eéul

Kg}' mber Secrefary / P

\% &
“"@*\--/'; Page 7 of 8

compliance report regarding



£.C. for Expansion of Integrated Township “Jaipuria Sun;L;lﬁens” NH 24, Near Village-Shahpur Bamheta, —(;l'-al’i‘-bﬁ& N
Uttar Pradesh, M/s SMV Agencies Pvt. Ltd.

general & specific conditions as specified in the E.C. letter and comply the provision of EIA notification

2006 (as Amended). -

These stipulations would be enforced among others under the provisions of Water {Prevention .
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006

including the amendments and rules made thereafter.

(Ashish Tiwari)
Member Secretary, SEIAA
NO.....oveerociecsannss /?anngEAC/ZSSSL?_Olg | - Dated: Asabove - enin PN e e

Copy with enclosure for Information and necessary action to:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. '

3. Additional Director, Reglonal Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. District Magistrate, Ghaziabad. '

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

6. Copy to Web Master/ guard file.

(Ashish Tiwari)
Member Secretary, SEIAA
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- REAL ESTATE DIVISION

June 13, 2025

To,

The Regional Officer,

UP Pollution Control Board

2 LLN.S, Sector 16, Vasundhra
Post Prahlad Garhi, Ghaziabad

Sub: Reply to Showcause letter 276/NGT-250/2025 dated 23.05.2025 {(NGT Case OA
165/2025, Kisan Lal Vs State of UP)

Dear Sir,

This is in reference to your letter 276 / NGT-250/250 dated 23/08/2025 regarding NGT Case OA
165/2025, Kisan Lal Vs State of UP. ' '

In response to the points raised in your letter regarding the inspection of our project/integrated
Township Jaipuria Sunrise Greens, conducted on 14.05.2025, we are providing the following
infermation/documents:

1. Environmental Clearance from SEIAA, UP dated 11/06/2018, and compliance reports.

2. Compliance report for CTE dated 02.12.2011 under the Water (Prevention and Control of

Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981.

Appiication for CTO/CCA to UPPCB.

Approved map from Ghaziabad Development Authority.

5. Details of water supply sources and application for a groundwater No Objection
Certificate (NOC} to UPGWD.

6. Details of domestic efiuent, capacity of STPs, design details, operation, and
reuse/disposal of treated effluent.

7. Details of municipal solid waste generation and disposal.

8. Details of total constructed flats/devetoped plots, transfer, and Occupancy Certificates
from the Ghaziabad Development Authority.

9. List of DG sets with capacity and compliance status with CAQM directions.

10. Details of dust control measures during construction activities.

W

We have enclosed the required information/documents as requested in your letter.

We assure you of our full cooperation in this matter.

Thankyou,  For SMV AGENCIES PVT. LTD.
Yours 5?1 L I
ﬁe = Authorised Signatory
For M/¢g'SMV Agencies Pvt Lid.
Integrgted Township (Jaipuria Sunrise Greens)

(Authorized Signatory) ¥£9/54/032 \j\

SMV Agencies Pvt. Ltd. (A Star Ventures Initiative)

Office : Basement, SB Block, Jaipuria Sunrise Plaza, Plot No-12 A, Ahinsa Khand-1, Indirapuram, Ghaziabad - 201014

CIN No. : U74899D11994PTC062671 & www.starventures.co
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S.no Conditions Reply
1. 3T ZaRT TN gREsar / §Ees The project was granted

TEATNT TARAT FeR15s =T nh 24 | Environmental Clearance from

A AEYT Tl MEFITETE ) Ao, | SEIAA, UP, vide refno.

a?-l' UG FAT FHATAT GanI 137/Parya/SEAC/2895/2015 dated

wNFfa 61 yiy v 3H | 11/06/2018 a copy of the EC letter is

ﬁ%ﬁ ala‘f@raagcrm?r 3TE | enclosed as Annexure 1, regular
compliance is being submitted. A
copy of receipt of latest EC
Compliance submission for session
April 2024-September 2024 &
October 2024-March 2025 is

_ : _ | enclosed as Annexure 2.
2. [ 3oWe qur ﬁmwa‘féaam o @F=T. | A copy of pointwise CTE
: 7Y FHGRAT IS Ay B o (02.12.2011 ) compliance report is

(sre™oT famoT g fdgAw) #AfAFE | enclosed as Annexure 3.

1974 T (‘;'S:U' feraror ar o)

Hfofems 1974 & waysi % seadia

foRTa T & STt gaTor O

feetie 02.12.2017 # fafga waf $r

m =gy )

3. | fieer & Taea g UsT S A 9ed | The unit has applied for CTO/CCA
HgAla Stell Ay Hr amﬂﬁlﬁﬂ to UPPCB, a copy of the application
a1t & e | : is enclosed as Annexure 4.

4, RS @t TTIRTRTE FRT SRR, | A copy of the approved map from
mfargrag & Ty AR / HJAT A | Ghaziabad Development Authority
#rufal is enclosed as Annexure 5.

5. Rt & e s #r H’IT-IT Ground water is being used for
1 favor v -5 ¥ g drinking purposes as there is no
fersmar ﬂ fordra sreafery al?m‘i'?'f #$ryfadr | municipal supply from GDA/any

| other authority. Application for

: ground water NOC has been made
to UPGWD. A copy of the
applications are enclosed as
Annexure 6. Jalkal NOC vide letter
no. 177/Jalkalf2012 dated:
03/05/2012 is enclosed as
Annexure 7.

6. qﬁtna?n?raﬁ?r CI5: | 3?9313@ The project is. partially operational. It
T A, TR dd deife has 4 STPs operational with a

WY
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T T &7, %gsﬂgam?},m
AHFA IcHATE AT
Jnﬁa?rwﬁaw?'ﬂ

combined capacity of 1545,(One
380 KLD STP.for tower no
D1,02,03,D4, 160 KLD STP for
tower K1 & K2, one 200 KLD STP
for tower A1, A2 & 60 shops, & one
275 KLD STP for tower R1} in
GHO02, One 530 KLD STP is
operational in GHO1. The STP
installed in the premises is based on |
the MBBR technology. Approx: 300
KLD waste wastewater is being
generated from the project

premises. The treated water from

the STPs is being recycled and
reused in horticulture and flushing.
STP feasibility reports alongwith
design scheme are annexed as
Annexure 8. Completion cerlificates
of GHO1 and GHO2 are attached as
Annexure BA.

GRAST & ARG T g Hufine
#r AT 7 394 & fATaror F#t foao

The solid waste generated from the
project is mostly domestic waste,
and the estimated quantity of the
totat waste is approximately. 5355
Kg/day per day. As of now, approx.
2500 Kg/day is being generated
from the project. Solid waste is

- | being segregated into

biodegradable and
non-biodegradable items as per the
MSW rules, 2016. The two-bin
collection system has been
implemented in the project Unit has
got an agresment done to the Door
to Door collection and further
processing of the MSW with an
agency, as enclosed in Annexure 9.

uRErereT ¥ ol faffa welew fawfaa

- | ceffem $r et @,

FEIAOT,
ST TaerE JOeRoT & WeeT
Completion Cettificate/ Occu pancy

| Certificate arfa ol 1 faawor

A total of 2142 flats (GHO1 & GH(02)
and 60 shops have been granted
the Occupancy certificate from the
GDA. A copy of the Occupation
certificates are enclosed as
Annexure 10.

W
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9. | ofe o vl Fer Srosh Ag@ A | List of DG sets along with the
TEAT & 9fd U9 CAQM ZaRT ST | capacity is enclosed as Annexure
HEAT 76 % rearetel F Fufa | 11. The DG sets are CPCB BS IV
compliant. A copy of the Purchase
_| orders and the engine test
certificates are enclosed as
. Annexure 11A.
10. | yfrisrn & faior i T Afaa sec F | There are total 1 nos mobile
0T & TR SEEait A 9 Anti-Smog Guns have been
assigned for regular water sprinkling

fRazor |

on site.

Apart from the anti smog guns the
water is being sprinkled manually &
from the tankers. Regular water
sprinkling is being carried out
through 1 nos of Water Tankers at -

.| the project site to mitigate dust

emissions. Excavated soil is piled
up in stocks and covered with
tarpaulin sheets. The green area is
also developed as per the approved
plan,

A photograph showing the
anti-smog gun & water sprinkling is
enclosed as Annexure 12
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- Stale Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, UPR

Vineet Khand-1, Gomti Nagar, Licknow - 226 010
Phone : 91-922-2300 541, Pax : 91-521- 1300 543

E-mail : doeuplko@yatioo.com

Website : wwwe.saiaaup,in

Shri Gulshan Kumar Dua,
M/s SMV Agencies Pvt.itd,
1 floor, Near Ritu Wears,
laipuria Sunrise Plaza,

Plot no- 124, Ahinsa Khand,
Ghaiziabad, U.P.

RE, NO..u . 3. pate: [}

nvirgnmentsl Csarausce for_Expansion of integrated Townshlg “’Jaiguna Sunrise Greens” NH 24,

Near Village-Shahpur 8amheta, Ghaziabad, Uttar Pradesh, M/s smggg ncies Pyt. I.td. Reparding.

Dear Sir,
Please refer to your applicztion/letters 14-01-2015, 21- 07-2015, 18-06-2015, 16-08-2016 & 04-10-

2016 addressed to the Secretary, State Level Expert Appraisal Committee (SEAC) and Director, Divectorate

of Environment Govt. of UP on the subject as above. A presentation was made by Shri Raghvendra Singh,
. authorized representative of project proponent along with their consultant M/s Voyants Solutions Private

timited. The proponent, thmugh the documents submitted and the preslantatlon made, mformed the

committee that:- ‘

A presentation was made by Shri Shashank Varshney, representative of project propsnent along

with their consultant M/s Eko Pro Engineers Pwi. Lid, The proponent, through the documents submitted
- and the presentation made, informed the committee that:-

L. The environmental clearance is sought for Expansion of Integrated Township “Jaipuria Sunrise

6

.o f PArYa/SEAC/ 2895/2015 May, 2018

Greens” NH 24, Near vtllage-Shahpur Bambheta, Ghaziabad, Uttar Pradesh, M/s SMV Agencies Pvt. Ltd

2. Salient features of the project:

Objective of the Project INTEGRATE!) TOWNSHIP Complex with institutior al,
community Commercial Eng mixed facilities
Licensed Area 300 Acre; 1214047.5 m°
Encroachment 20.586 Acre; 15330388 m” -
Balance Scheme A ea 279.415 Acre 1130143.81 m"
Master Plan Roads Facilities 47.34 Acre or 192386.63 m” ]
Mot Area - "231.875 Acre Dr 938351.75 m? '
Required Green Ar -a {15% of Net 34.78 Acre or 140163.63 m"
Area) '
Green Area Provide d 37.72 Atre or 152848 m*
Plotted Area 83.7 Acre or: 38718.46 ¥’ .
Area for Group Housing 79.878 Acre <r 120911 m’
Area for LIG/EWS Flats 6.19 Acre or; 5050 m”
| institutional/service s/Communib Area gealzm’
' Commerciatarea ;i @?mf . ]
“Kiosk Area i 730 i’
Inrernal Roads . 7435 Acke L
[ Totai Water Reqairemem 2550 X1

Sepyroe Qf m.,fa ;'_.rar

(:naﬂab.ad P pﬂd wau—r wpph;, Borayiatl, Lt WA

e e DELNESIGLLIOE AMANIBRAC LS




131

E¢. for Expansian of Integrated Township ‘Yaipuria Sunrise Greens” NH 24, Near Viflage Shabpur Bamheta, Ghaziabad,
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| Wastewater Generation {90% o total . 2300 KLD , i
| STP Capacity 1047 KLD + SOOKLD + 450KLD
Solid Waste Management _ It will be segregated into biodegradable, recyclable and
' ' others components; md composting/disposal will be

1 ensured inta municipal bins. Saparate bins for
biodegradable waste and recyclable waste wili be

|, Rainwater Harvesting Would be provided by Individual project owners
| Total Electrical Requirement - | 29MVA
Use of Sofar energy Solar lighting for common areas and solar water
P . heaters
Soll Excavation Not significant
CSR Activity ‘ 2% of total project cost Education, health care and
village development :
No Development Zone/ Eco-sensitive Project area does not fall in buffer zone of any such area.
Zone Nearest protected area is Okhia Bird Sanctvary rocatea

rovenen thoan 30 Frne froe fha cita,

3. The project is covered under category 8 “b" of EIA notification, 2006,

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 24/12/2016 the State Level Enviranment Impact Assessment Authority (SEIAA) in its Meeting held
on 17/05/2018 & 29/05/2018 decided to grant the Environmental Clearance for praposed project along
with subject to the effective implementation of the following general and specific conditions:-

General Conditions: “

1

2.

10,
11.

12.

13,

it shall be ensured that all standards related to ambient environmental guality and the
emission/effiuent standards as prescribed by the MoEF are strictly complied with.

it shall be ensured that obtain the no objection certificate from the U P pollution contral board
hefore start of construction. .

It shall be ensured that no construction work or preparation of fand by the project management
except for securing the fand is started on the project or the actwsty without the prior environmental -
clearance,

The proposed land use shall be in accordance to the prescribed land use. A land use certificate
issued by the tompetent Authority shall be abtained in this regards. '

All trees felling in the project area shall be as permitted by the forast department under the _
prescribed rules, Suitable clearance in this regard shall be obtained from the cornpetent Autharlty.
impact of drainage pattern on environment shouid be provided.

Surface hydrology and water regime of the project area within 10 km should be provided.

A suitabie plan for providing shicftay, tight 2nd fual iwpter and waste dicpasa! for construrtion labour
during the construction phase shall be prowded glong with the number of proposed workars.
Measures shall be undertaken 1o recycle and reuse treated effluents for horticulture and pla ntation.
A suitable plan for waste water recycling shail be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and due to

construction and operation of project.

Obtain necessary clearances from the competent Authority on the abs:ractron and use of ground
water during the construction and operation phases.

Harardous/inflammable/Explosive materrals sikely to be stored during the construction and
pperation phases shall be as per standard procedure as prescnbed under law, Necassary clearances
in this regards shall be chtaned.

Soiid wastes shall be suitably segregated and disposed. A separate and Isolated municipat waste
collection center should he providad. Necessary plans should be submitted in this regards.
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Uitar Pradesh, B/s SMV Agencies Put. Lt

‘Suitable rainwater harvesting svstems as per dESIgI’IS of grcundwater department shall be installed.

Complete proposals in this regard should be submitted.

The emissions and effluents etc. from machines, instruments and transport duri ng construction and
operation phases should be according to the prescribed standards. Necessary plans in this regard
shall be submitted.

Water sprinklers and other dust controi measures should be undertaken to take care of dust
generated during the construction and operation phases. Necessary plans in this regard shall ba
submitted,

Suitable noise abatement measures shai! be adopted during the construction and operat:on phases
in order to ansure that the noise emissions do not viclate the prescribed amblent noise standards.
Net:eSsary plans in this regard shall be submitted. )

Separate stock piles shall be maintained for excavated top soll and the top soil shouwld be utitized for
preparation of green belt.

Sewage effluents shall be kept separate from rain water collection and storage system and
separately disposed. Other effluents should nat be allowed to mix with domestic efuents.
Hazardous/Solid wastes generated during construction and operation phases should be disposed off
as prescribed under law. Necessary clearances in this regard shail be obtained.

Alternate technologies for sofid waste disposals {like vermm-cu!ture etc.} should be used in

-consultation with expert organizations.

No wetland should be infringed during canstruction and operation phases. Am,ur wetfand coming in
the project area should be suitably rejuvenated and conserved. .

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. FuHy
impermeable pavements shall not be constructed. Construction of pavements around trees shall be
as per scientifically accepted principles in order to provide suitable watering, aeration and nutrition

to the tree.
The Green building Concept suggested by Indian Green Building Council, which is a part of G-

. Godrej GBC, shall be studied and foilowed as for as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National Building Code
2005 shatl be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore aptcons to use sensor based
fixtures, wateress urinals and other water saving techniques. ,
Explore options for use of dual pipe plumbing for use of water with different qualities such as
municipal supply, recycied water, ground water etc.

Ensure use of measures for reducing water demand for landscaping and using xeriscaping, efficient
irrigation equipmants & controlled watering systerns.

Make suitable provisions for using solar energy as alternative source of energy. Sclar energy
application should be incorporated for ilumination of common areas, lighting for gardens and street
lighting in addition to provision for solar water heating. Present a detailed report showing how
much percentage of backup power for institution can be provided through solar energy so that use
and potluting effects of DG sets can be minimized.

Make separate provision for segregation, coflection, transport and disposal of e-waste,

Educate citizens and other stake-holders by ;ﬁutting up hoardings at different places to create .

environmental awareness, .
Traffic congestion near the entry and exit points from the roads adjeining the propesed projoct site

must be avoided. Parking 5hould he fully internalized and no publ:c space should be utilized.

Prepare and present disaster manaﬁen went plan,
The project prapanents shall ensure that no construction actmtv is undertaken wsthout ohizning

pre-envirommental clea rance.
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A report on the energy conservation measures confirming to energy conservation norms finalize by
Bureau of Energy efficiency should be prepared incorporating details about buifding materials and
technology, R & U Factors etc. _ . . '
Fly ash should be used as building materia! in the construction as per the provisian of fly ash -
notification of September, 1999 and amended as on August, 2003 {The above condition is applicable
anly if the project lies within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur digsel iype and should
conform to E.P. ruies prescribed for air and noise emission standards. '
Alternate technologias to Chlerination {for disinfection of waste water) including methods like Uttra
Violet radiation, Ozonation etc. shall be examined and 3 repor{ submitted with justification for

sefected technology.

The green belt design along the periphery of the plot shall achieve attenuatien factor conforming to
the day and night noise standards prescribed for residential land use. The open spaces inside the
piot should be suitably landscaped and covered with vegetation of indigenous variety,

The construction of the building and the consequent increased traific load should be such that the

micro climate of the area is not adversely affocted. .
The building should be designed so as to take sufficient safeguards regarding saismic zone

High rise buildings should obtain clearance from aviation department or concernad authority.
Suitable measures shall be taken to restrain the development of small commercial activities or
slums in the vicinity of the complex. All commercial activities should be restricted to special areas
earmarked for the purpose. : I

It is suggested that literacy program for weaker sections of society/women/adults {including
domestic help} and under privileged children could be provided.in 8 formal way.

The use of Compact Fluorescent lamps should be encouraged. A managament plan for the safe

disposal of used/damaged CFLs should be submitted.
It shall be ensured that all Street and park fighting is solar powered. 50% of the same may be

provided with dual {solar/electrical) alternatives. ‘
Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn up

accordingly ad submitted with justification.

Treated effiuents shall be maximally reused to aim for zero discharge. Where ever not possible, a
detailed management plan for disposal should be provided with quantities and quality of waste
water. : _ - .

The treated effluents should normally not be discharged into public sewers with terminal treatment
facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary permission from

authorities should be taken.

Construction activities including movements of vehicles should be so managed so that no
disturbance is caused ta nearby residents. _ ' .

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall be
automatically deemed to have been cancelled. .
Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may be
drawn up accordingly and submitted. '

The location of the STP should be such that it is away from human habilitation and does not cause
problem of ador. Odorless technology options should be examined and a report submitted.

The Environment Management nian should also include the break up £osts on various aetivities and
the managemant issues also 5o thay the residents also participate in the imalementation of the
anviFnment managemeant plan o _ T

Detailed plans for safz disponat o STP sludge shalf be provided aluag with ultimate dispozal

loration, guantitative estimates and meaciires proposed.
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Wttar Pradesh, Mggjl’uw Agencies Pvt. Ltd.

Status of the project as on date shall be submitted- -along with photographs from North, South Wast

and East side facing camera and adjoining areas should be provided.

Specific location afong with dimensions with reference to STP, Parking, Open areas and Green belt
. ete. should be provided on the layout plan.

The DG sets shall be so installed so as to conform to prescribed stack heights and regulations and

also to the noise standards as prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated & disposed suitably as not to impose Environmental Risk.

The use of suitably processed plastic waste in the construction of roads should be considered.

Displaced persons shalf be suitably rehabilitated as per prescribed norms.

Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured, Toiletries items

eould be given complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be menitored for

bacterial contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is

to be done both in pre and post monsoon, seasons., . -

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MOEF norms.

A Separate electvic meter shall be provided to monitor consumption of energy for the operation of

sewage/eifluent treatment in tanks.
An energy audit should be annually carried out during the operational phase and submitted to the

authority,
Project prcp:)nents shall endeavor to obtain i50Q; 14001 certification. All general and specific .
conditions mentioned under this environmental clearance shiould be included in the environmental
manual to be prepared for the certification purposes and compliance.

Environmental Corporate Responsibility (ECR) plan along with budgetary provision a mounting to 2%
of total project cost shall be submitted (within the month) on need base assessment study in the
study area. Income generating measures which can help in up-liftrment of weaker section of society
consistent with the traditional skills of the people identified. The program me can include activities
such as old age homes, rain water harvesting provisions in nearby areas, development of fodder
farm, fruit bearing orchards, vocational training eic. In addition, vocational training for individualks
shall be imparted so that poor section of society can take up seif employment and jobs. Separate
budget for community development - activities and income generating programmers shall be
specified. Revised ECR plan is to be submitted within 3 month. Failing whith, the enwmnmental
Clearance sha!l be deemed to be cancelled.

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warmning measures for accidental fires. -

Plan for safe disposa! of R.O reject is to be submitied.

Specific Conditions:

1. Treated waste water shall be completely recycled and under no circumstances effluent of any king
shall not be discharged outside the premises and waste water management shzll be ZLD.
2. The project proponent shall submit within the next 3 months the details of solar power plant and

solar electrification details within the project.
3. The project groponent shall ensure to plant broad feave traes and thair maintenance. The CPCE

guidelines in this ragard shall be followed.

4. The project proponent shall submit within the next 3 munths the delails on guantification of year
wise CSR activities along with cost and other details. CSR activities must not be lear 2% of the
proiect cost. The CSR activities shoutd be related to mitigation of Environmental Poliution and

awareness for the same
5 . The project proponeat shall submit within the next 3 months the détails of estimater con'trui‘t cn

Myna S Hpfe
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waste generated during the construction perfod and its management plan.

6. The project proponent shall submit wlthm the next-3 months the details of segregation plan of

. MSW. : .

7. The praject proponent shall ensure that waste water is properly freated in STP and maximum
reused for gardening, flushing system etc. For reuse of water for wngatlon sprinkler and drip
irrigation system shall be instalied and maintamed for proper function.

8. The project propornent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site to inform the public the steps taken
to control air pollution as per the Construction and Demolition Waste Management Rules.

9. The project proponent shall instail micro solarpower plants, Toilets in nearby villages, public place
ar school from CSR fund of the project for which £.C is granted in addition to and water hanrestmg
pits and carbon sequestration parks / designed ecosystems.

10. Separate rafn water harvesting arrangemenits should be provided in all individual plots and that

~ should be followed as per Govt. norms. The condition should be in added in the sale deed,

11. Construction and maintenance far covered storm water Darin/disposal from the project site to
existing Mala shall be dene by the pl‘OjEC“ r'opowent after taking the permission from the

<ampetent authority.
12. 5% area of the total plot are shall be made available for the water body development including

the peripheral green belt.
13. AAQMS during the development activities and be submltted alongwith the compliance report.
14, Provision of parking should be restricted to ECS as requlred under Developrnent Authority bye-
laws, ‘
15. Provision of setback on all sides should be made as per Devefcpment Authority bye-laws.
16. Copy of all NOCs from different Departments shall be obtained'prior 1o start of construction.
17. Necessary planning for any anticipated expansuon shouid be incorporated in present design in
view of structural stability.
18. An underground water reservoir shall be planned within the premises for storage of rain water.
~19. Municipal solid waste shall be disposed/managed as per Municipal Solid Waste {Management and
Handling) Rules, 2000 (as amended}. Municipaf solid waste management plan alongwith list of
identified vendors should be submitted before the occupancy.
26. 15% -area of the total plot area shall be compulsorily made avaitable for the green belt

development including the peripheral green belt,
21. Required no of trees should be proposed @ 01 tree/80 sqm, submit pian. Delete neem tree

plantation from the plan.

22. Project Falling with in norm area of Wild Life Sanctuary is to obtain a clearance from Natlonal
Board Wild Life (NBWL) even if the eco- sensitive zone is not earmarked.

23. Criteria/ norms provided by competént Authority regarding the seismic rone be foliowed for
construction work. Provision of alarm system, to timely notify the residents, in case of accurrence
of earthquake/other natural disasters/ffire should be provided. A well defined evacuation plan
should alsa be prepared and regular mock drills should be arranged for the residents. Rise of staire
should be constructed in 2 way, so that it should provide smooth movement,

24. For the treatment for total sewage, & full-fledged STP is to be provided with 20% more capacity
than waste water generated during operation phase.100% waste water is to be treated in captive-

- STP conforming to prescribed standards of raceiving body for designated use. Monitoring of 5TF
to be done daily till its stabitization.

i3 Duai piumbing should be adapted  Recycling of water as prOUDS“d shall he underaien w!th )

regular testing and monitoring of teaatad water

26 Dedicated power supply for STPs IS to be ansurerd during operation. Siudge of STP i t0 he used in-
hause ds manure and sucgius manure shouid be sanaged by giving it o end vsers STR shait he
suitahly located nearest to hack side boundary with shortect gut et Operation and the
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maintenance cost of the STP shall also be informed along with the compliance of the E-waste and
municipal solid waste disposal.

27. Total cost of the project is Rs. 671 Crore. Carporate Social Responsibility (CSR) plan along with
budgetary provision amounting to 2% of the tota project cost (Rs. 13.42 Cr.) proposals phase wise
work to be executed shall be prepared and approved by Board of Directors of the company. A
copy of resolution as above shall be submitted to the authority. A list of beneficiaries with their
mobile nos./address should be submitted alongwith six monthly compliance reports, Details of -
work executed till now should be submitted alongwith the photographs. :

28. LEDs should be used in all commen areas and corridors. 100% solar lighting is to be provided in

the open areas/ stairs cases.

29. All entry/exit point shouid be bell mouth shaped.

30. To discha rge excess treated waste water into public drainage system, permission from the
competent authority ko be taken prior to any discharge. . )

31. 100 % provision of Rain Water Harvesting is to be made. RWH shall be initialty done only from the
roof tap. RWH from green and other open areas shall be done only after permission from CGWB.

32. Height of the stack should be provided based on combined DG sets capzcity and he 6 mt higher
than the tallest building. Necessary permission should e sought prior te operation of DG sets.

33. Post project monitoring for air, water (surface + ground), Stack noise of D.G. sets, STP to be
carried out as CPCB Guidelines. -

34. Créche to be provided during the constructionfoperation phase.

35. LIG & EWS housing to be provided as per U.P. Govt. Orders and building bye laws.

36. Provision of separate room for senior citizen with proper amenities shall be made.

37. Protection shall be provided on the windows of the high rise flats for security of residents.

38. Unless and until all the environmental issues are sarted out the occupancy will be restricted and
would be only allowed after achieving the Perm ission from the competent authority.

39. The project proponent shall ensure that the project site does not attractfinfringe any buffer zone

of no activity identified/declared under faw. : _
40. For any extraction of ground water, prior permission from CGWS shall be taken.
41. Sprinkler to be used far curing and quenching and ready mix concrete may be used for
canstruction. '

42. Possibilities of use of treated waste water for irrigation purposes should be explored. Drip
 frrigation should be tried upto extent possible. No fresh water will be used for Irrigation purpose.
43. Mobile toiiets, safe drinking water facility, sanitation facility and eco friendly fuels etc. Shall be

made 2vailable to the temporary residents/workers at the project site including the proper
treatment and the disposal of the wastes. '

No construction/operation is to be started without obtaining Prior Environmental Clearance.
Concealing factual data and information or submission of false/fabricated data and failt‘:relto comply
with any of the conditions stipulated in the Prior Environmental Clearance attract action under the
- provision of Environmental {Protection) Act, 1986. . o

This Eavironmentai Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Flan for Ghaziabad In case of violation; it would not be effective and
would auvtomatically be stand cancelled. -

The project proponent has to ensure that the propesed site in not 3 part of any no- development
zote 2% required/prescribed/indentified under lsw., In case of the viclation this permission shall
automatically deemed fo be cancelfed. Also, in the event of any dispute on ownership or land use of the
propased site, this Clearance shall automancally deemed 10 be cancelled

The groject proponent has toc mandatorily submit the compliance of specific conditicns no- 2,4,
3 & b given in E.(C. letter within 3 manths_ faliing which the Clagrance shall aiitomatically deernead to he

canrstled.
Furrher projoct proponent bt ta ayheir tha regular 6 monthly rompliante  report regarding
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£tneral & specific conditions as specified in the E.C. letter and comply the provision of EIA notification

2006 {as Amended).
These stipulations would be enforced among others under the provisions of Water {Prevention

8td Control ‘of Pollution) Act, 1974, the Air (Prevention and Controf of Poiiution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability {Insurance) Act, 1991 and FIA Notification, 2006

induding the amendments and rules made thereafter.
o ﬁﬁ‘m

-

% A k .

(Ashish Tiwari)
Member Secretary, SEIAA
NOrinnn IPRva/SEAC2205/3018 Datad: As above

Copy with enclosure for Information and necessary action to:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow,

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya

_ Bhawan, Sth Fioor, Sector-H, Aliganj, Lucknow.

4. District Magistrate, Ghaziabad. o ‘

3. The Member Secretary, U.P. Pollution Control Board, TC-12V; Paryavaran Bhawan, Vibheti Khand,
Gormti Nagar, Lucknow. :

6. Copy to Web Master/ guard file.

{Ashish Tiwari)
Member Secretary, SEIAA
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Half Yearlj' Coﬁnpliance Report
2024
01 Dec(01 Apr - 30 Sep)

Acknowledgement

Proposal Name

Environmental Clearance for Expansion of Integrated
Township " Jaipuria Sunrise Greens" NH 24, Near
Village- Shahpur Bamheta, Ghaziabad, Uttar Pradesh,
M/s SMV Agencies Pvt, Ltd.

Name of Entity / Corporate Office

M/s SMV Agencies Pvt. Lid.

Village(s) N/A
District GHAZIABAD
Proposal No. 137
Parya/SEAC/2895/2015 Category INFRA-1
Plot / Survey / Khasra ' Sub-District NA
No. N/A
Entity's PAN hrkEx3405]
"1 State UTTAR PRADESH -
! Entity name as per 8 M V AGENCIES FVT
137 PAN LTD
- MoEF File No. Parya/SEAC/2895/2015

Compliance Reporting Details

Reporting Year
Remarks (if any) -
Reporting Period

2024

01 Dec(01 Apr - 30 Sep)

Details of Production and Project Area

Name of Entity / . '
Corporate Office M/s SMV Agenclesl Pvt. Lid,
Project Area as per EC Granted Actual Project Area in Possession
Private 121.405 121.405
‘Revenue Land 0 0
Forest 0 0
Others 0 0
Total 121.405 121.405
Production Capacity
Product | o . . Production |. Capacity as
Sr. no Name ! units Valid Upto ‘ Cgpaclty Jast year per CTO
Licensed r Square per -
1 area l' Meter(SQM) i N/A 1214047.5 1214047.5
Conditions
Address: A Division, Mimistry of Enwronmeni, Forést and Chmate Lhange. FPage Tof 18

Indira Paryavaran Bhawan, Jar Bagh New Delhi - 110003
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Specific Conditions
Sr.No. Condition Type Condition Details
1 MISCELLANEQUS Qopy of all NOCs froml different departments shall be obtained
) : prior to start of construction.

PPs Submission: Being Complied
Agreed. It is being ensured.

Date:

03/05/2025

2 MISCELLANEOUS
: premlses for storage of rainwater,

An underground water reservoir shall be planned w1th1n the-

PPs Submission: Being Complied
Agreed. A detailed rainwater harvesting plan is enclosed as Annexure 5.

Date;
03/05/2025

i
3 MISCELLANEOUS for security of residents, .

Protection shall be provided on the windows of the high rise flats

PPs Submission: Being Complied
Agreed. All safety procedures are being complied with norms and guidelines as umlmed in the

National Building Code 2005 and NBC 2616.

Date:
03/05/2025

Provision of parking should be restricted to ECS as required under

' Agreed. It will be done as per the Ghaziabad Development Authority, guidelines.,

4 MISCELLANEOUS development authority bye-laws.
: Date:

PPs Submission: Agreed to Comply 03/05/2025
Agreed. Parking of vehicles is fully internalized and no public space is used. :
5 MISCELLANEOUS. Provision of setbaf:k on all sides should be made as per.

development authority bye-laws.
Date: -
PPs Submisston: Agreed to Comply 03/05/2025

6 MISCELLANEOUS

premises and waste matagement shall be zero,

Treated wastewater shall be completely recycled and under no,
circumstances effluent of any kind shall not be discharged outside the

PPs Submission: Being Complicd
Agreed: The treated wastewater generated from the project will be recycled/ reused for flushing and
horticulture within the project site.

Date:
03/05/2025

7 MISCELLANEQUS

the project.

The project proponent shall submit within the next 3 months the
details of the solar power plant and solar electrification details within

PPs Submission: Being Complied
Agreed, It will be ensured that street, park and common area lighting will be solar powered. Solar
lighting has been proposed for open spaces and signage. Furthermore, CFL/LED based lighting will
be done in the common areas,landscape areas, signage, entry gates and boundary walls etc.

Date:
03/05/2025

The project proponent shall submit within the next 3 months the

_ Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

8 MISCELLANEOUS I details of the segregatiori plan of MSW,
PPs Submission: Being Complicd Date:
Agreed The solid waste management Plan is enclosed as Annexure 6.
Address YA Uivision, Ministry of Environment, Forest and Glimate Change, Fage £ o1
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03/05/2025

MISCELLANEOUS

The Project proponent shall be ensured to plant broad leaves trees
and their maintenance. The CPCB guidelines in this regard shall be
followed. ’ '

PPs Submission: Being Complied

Agreed. It will be done as per the CPCB guidelines.

Date:
T 03/05/2025

10

MISCELLANEOUS

The project proponent shall submit within the next 3 months the
details on guantification of year wise CSR activities along with cost
and other details. CSR activities must not be less than 2 percent of the
project cost. The CSR activities should be related to mitigation of
Environmental Pollution and awareness for the same.

PPs Submission: Being Complied

The 2 percent of the total project cost is allocated for the education, healthcare and upliftment of the

weaker sections of the society.

Date:
0340572025

The Project Proponent shall submit within the next 3 months the

11 MISCELLANEQUS details of estimated construction waste generatéd during the
construction period and its management plan.
Date:
PPs Submission: Being Complied 03 33552025

Agreed. The solid waste management Plan is enclosed as Annexure 6.

12

MISCELLANEQUS

The project proponent shall ensure that waste water is properly
treated in STP and maximum reused for gardening, flushing system,
etc. for reuse of water for irrigation sprinkler and drip irrigation
system shall be installed and maintained for proper function.

PPs Submission: Being Complied

Agreed. The treated water from the ST will be recycled and reused in horticulture and flushing.

Date:
03/05/2025

13

MISCELLANEOQUS

The project proponent will ensure that proper dust contro!
arrangements are made during construction and a proper display
board is installed at the site to inform the public the steps takento
centrel air pollutien as per the construction and demolition waste

management rules.

PPs Submission: Being Complied

Agreed. Regular water sprinkling is being carried out.to mitigate dust emissions. Excavated soil is
piled up in stocks and covered with tarpaulin sheets. The green area is also developed as per the

approved plan to combat air pollution.

" Date: |
03/05/2025

"

MISCELLANEOUS

The project proponent shall install micro solar power plants, Toilets
in nearby villages, public place or school from CSR fund of the
project for which EC is granted in addition to and water harvesting

| pits and carbon sequestration parks/ deisgned ecosystems,

PPs Submission: Being Complied
It will be as far as possible,

Date:
03/05/2025

15

MISCELLANEOUS

Separate rain-water harvesting arrangements should be provided in
all individual plots and that should be followed as per Govt. norms.

I The condition should be added in the sale deed.

Address: TA Division. Ministry of Environmenl, ForesT and Climale Change;

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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PPs Submission: Being Complied
A well-designed Rainwater harvesting plan has been designed to avoid flooding, A detailed
Rainwater Harvesting plan is enclosed as Annexure 5.

Date:

03/05/2025

Fy

16 MISCELLANEOUS.

|| authority.

Construction and maiﬁtenancc for covered storm water drain/
disposal from the project site to existing nala shall be done by the
project proponent after taking the permission from the competent

PPs Submlssmn Agreed to CompIy
It will be done in the due course,

Date:
03/05/2025

17 " MISCELLANEQUS

5 percent area of the total plot area shall be made available for the

water body development including the peripheral green belt.
Date:

PPs Submission: Agreed to Comply 03/05/2025
Agreed. ' '
13 " MISCELLANEOUS _ AAQMS during th._e development activities and be submitted

. alongwith the compliance Report.

PPs Submission: Being Complied
Agreed. Regular water sprinkling is being carried out to m:tlgate dust emissions, Excavated soil is
piled up in stocks and covered with tarpaulin sheets, along with other dust control measures. Regular
monitoring from an NABL accredited laboratory is done to ensure the emissions are within the
prescribed limits. A copy of the test report is enclosed as Annexure 1,

Date:
03/05/2025

Necessary planning for any anticipated expansion should be

1 MISCELLANEOUS incorporated in present design in view of structural stability.
Date:
PPs Submission: Being Comphed 03/05/2025
Apgreed. : :
20 MISCELLANEOUS Mummpal Solid waste shall be disposed/managed as per Municipal
Solid Waste
) ) Date:
PPs Submission: Being Complied 03/05/2025
Agreed.
15 percent asea of the total plot area shall be compulsorily made
21 ‘MISCELLANEQUS available for green belt development including the peripheral green

belt.

PPs Submission: Bemg Cﬂmpllcd
The green area will be developed as per the submitted plan In which a total area of 152848 m2 is

earmarked for the development of grecn area.

Date:
03/05/2025

| I
|
2 . ! M[SCELLANEOUS J plan. Delete neem tree plantation from the plan.

Required no. of trees should be proposed 01 tree/80 sqm, submit

1 PPs Submission: Being Complied
It will be ensured.

Date:
03/05/2025

——— —a b i e A —

| Pro;ect fallmg within nerm area of Wild Llfe Sanctuary is to obtain

23 . MISCELLANEQUS

i . ) + sensitive zone lS earmarked.
-- .

, a clearance from National Board WildLife (NBWL) even if the Eco-

Addrass: |A Division, Ministry of Environmend, Forest and Climate Thangs,
Intira Paryavaran Bhawan, Jor Bagh New Dellu - 110003

Pagedof 18
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PPs Submission: Being Complied
It is not applicable for this site.

Date:
03/05/2025

24 MISCELLANEOUS

 Criteria/ norms provided by competent authority regarding the
seismic zone be followed for construction work, Provisicn of alarm
systems, to timely notify the residents, in case of occurrence of
earthquake / other natural disasters/ fire should be provided. A well
defined evacuation plan should also be prepared and regular mock
drills should be arranged for the residents. Rise of stairs should be
constructed in a way, so that it should provide smooth movement,

PPs Submission: Being Complied
it is ensured, A copy of the Disaster Management Plan is enclosed as Annexure 7.

Date:
03/05/2025

.25 MISCELLANEOQUS

For the treatment of total sewage, a full fledged STP is to be -
provided with 20percent more capacity than waste water generated
during the operation phase. 100 percent wastewater is to be treated in
captive STP conforming to prescribed standards of the receiving body
for designated use. Monitoring of STP to be done daily till its
stabilization,

Date:
PPs Submission: Being Complied 03/05/2025
Agreed. It will be ensured, .
: Duai plumbing should be adopted. Recycling of water as proposed
26 MISCELLANEQUS shall be undertaken with reguiar testing and monitoring of STP to be

done daily till its stabilization.

PPs Submission: Being Comphed

Agreed. A dual plumbing system is proposed to be used. Regular testing and monitoring of STPwill | 03/0572025

Date: -

be ensured in the operational phase.
Dedicated power supply for STPs is to bé ensured during operation. -
Sludge of STP is to be used in house as manure and surplus manure
should be managed by giving it to end users. STP shall be suitably
27 MISCELLANEOQUS located nearest to the back side boundary with shortest outlet.

Operation and the maintenance cost of STP shall also be informed
along with the compliance of the E-waste and municipal solid waste
disposal. .

PPs Submission: Being Complied Date:
All necessary measures wilt b taken for the uninterrupted and smooth functioning of the STP 03/05/2025
during the operational phase,

Total cost of the project is Rs. 671 Crore. Corposate social
responsibility (CSR) plan‘along with the budgetary provision
amounting o 2 percent of the total project cost (13.41cr) proposals

78 MISCELLANEOUS phase wise work to be executed shall be prepared and approved by

board of directors of the company. A copy of resolution as above

“shall be submitted alongwith six monthly compliance Reports.

Details of work executed till now should be submitted alongwith the
photographs. ’

PPs Submission: Being Complied
Agreed.

Date:. ]
03/05/2025

29 MISCELIL.ANEOUS

|

i
i

LEDs should be used in all commen areas and corridors. 100

percentsolar lighting is to be provided in the open areas/staircases.

Address: 1A Division, Ministry 0 Emvirenment, T-orast and Climats Ghange, PaAge 5 of
Indira Paryavaran Bhawan, Jor Bagh New Dalhi - 110003
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PPs Submlssmn Being Comp]ted Date:
It will be ensured that street, park and common area lighting will be solar powered Solar llghtmg 03/052025
has been proposed for open spacés and sighage. Furthermore, CFL/LED based lighting will be
done in the common areas, landscape arcas, signage, entry gates and boundary walls etc’

30 MISCELLANEOUS All entry/exit poiﬁts should be bellmouth shaped.
. Date:

PPs Submission: Being Complied 03 f35j2025
Agreed. .

100 percent provision of rainwater harvesting is to be made. RWH
31 MISCELLANEOUS shall be initially done only from the roof top. RWH from green and
' other open areas shall be done only after permission from CGWB.
PPs Submission: Being Complied Date:
03/05/2025

Agreed. A well-designed Rainwater harvesting plan has been de51gned and melcmented to avoid
ﬂoodmg The RWH plan is enclosed as Annexure 5.

Hclght of stack should be provided based on combined DG sets

32 MISCELLANEOUS capacity and be 6 mt higher than the tallest building. Necessary
: ' permission should be sought prior to operation of DG sets.
- . - . Date:
FPs Submission: Being Complicd 03/05/2025

Agreed. [t will be done as per the CPCB guidelines.

33

. MISCELLANEOUS

Post project monitoring for air, water (Surface, ground), stack, noise
of DXG sets, STP to be carried out as CPCB guidelines.

PPs Submission: Being Complied .
Agreed. Environment monitoring reports of ambient air, noise and soil are enclosed as Annexure 1.

Date:
03/05/2025

34

MISCELLANEOUS

To discharge excess treated wastewater into the i:mblzc dramagc

PPs Submission: Befng Comptlied
Agreed. Prior permission will be. obtained before discharge of treated wastewater into the public

drainage system.

system, permission from the competent authority to be taken prior to
any discharge.
Date:
03/05/2025

Creche to be provided during the éoustl‘uct;on/operation phase.

35 MISCELLANEQUS
. . . Date:
PPs Sebmission: Being Complied 03/05/2025
Agreed. . .
‘16 MISCELLANEOUS LIG EWS housing to be provided as per UP govt orders and '
. . building bye laws.
Date:
PPs Submission: Being Complied

|
5

Agreed. It will be done as per lhe submitted plan. : -

' 03/05/2025 |

| Provision of separate rooms for senior citizens with proper

37 . MISCELLANEOQUS | amenities shall be made
Date:
PPs Submission: Being Complied 03/05/2025
Agreed. It will be ensured. I 1
Address’ TA Division, Ministry of Environmienl, Forest and Glimale Change, Pagecof 18
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38 MISCELLANEQUS

 Unless and until all the environmental issues are sorted out the
occupancy will be restricted and would be only allowed after
achieving the permission from the competent authority.

PPs Submission: Being Complied

occupancy.

Agreed. Prier permission from the competent authority will be obtained before starting the

Date:
03/05/2025

39 MISCELLANEOUS

The PP shall ensure that the project site does not attract/infringe any
buffer zone of no activity identified/declared under law.

PPs Submission: Being Compllcd
Agreed. It is ensured.

Date:
03/05/2025

40

Far any extraction of groundwater, prior permission from CGWB

M_[SCELLANEOUIS shall be taken.

PPs Submission: Being Complied _ . Date:
Agreed. The permission from Uttar Pradesh Ground Water Department will be obtzined befare the 03/05/2025
extraction of ground water. '

41 MISCELLANEOUS Sprinkler to be used for curing an_d quenching'ana ready mix
concrete may be used for construction,
Co ' Date:

PPs Submission: Being Complied 03 /35?2025
[t is being ensured. ’

Possibilities of use of treated wastewater for irrigation purpeses
42 MISCELLANEQUS should be explored. Drip irrigation should be tried upto extent

possible. No fresh water will be used for irrigation purposes.

PPs Submission: Being Comphed

Agreed. Treated wastewater is being used for irrigation/horticulture purposes.

Date:
03/05/2025

43 MISCELLANEOUS

Mobile toilets, safe drinking water facility, sanitation facility and
eco-friendly fisels etc. shall be made available to the temporary
residents/workers at the project site mcludmg the proper treatment
and the disposal of wastes.

PPs Submission: Being Complied .

being ensured at site.

Agreed. Mobile toilets are provided at the construction site to anage wastewater.Further safe
drinking facility, sanitation facility along with proper disposal and management plan of waste is

Date:;
03/05/2025

iGeneral Conﬁitions

Sr.No. | Condition Type Condition Details
1 MISCELLANEOQUS 'Make separate provision for segregation, collection, transport and
disposal of e-waste.

PPs Submission: Being Complied Date:
Agreed. E-waste will be collected and treated as per the E-waste (Management) Rules, 201 6, and 03/05/2025
further amendments. .

2 MISCELLANEOUS Displaced persons shall be suitably rehabilitated as per prescribed

i norms.

Page 7ot 18

Address: [A Division, Ministry of Environment, Forast and Climata Changs,

Indira Paryavaran Bhawan, Jor Bagh New Dethi - 110003




145

Date;
PPs Submission: Being Complied 03 ;3;.;2025
No human displacement is anticipated due to this project. .
3 MISCELLANEQUS Dispensary for first gid shall be provided.
Date:
PP$ Submission: Being Compllcd 03/3;?2025

-Agreed,

[

4 MISCELLANEQUS

Diesel generating set stacks should be monitored for CO and HC.

PPs Submission: Being Complied
Agreed, ‘ '

Date:
03/05/2025

5 MISCELLANEQUS

Electrical waste.should be segregated disposed suitably so as not to
impose Environmental Risk.

PPs Submission: Being Complied

Agreed. The collection and treatment of E-waste will be done as per the E-waste (Management)

Rules, 2016, and further amendments.

Date:
03/05/2023

6 MISCELLANEOUS

The use of suitably processed plastic waste in the construction of
roads should be considered.

PPs Submission: Being Complied

Agreed. The plastic waste will be collected and treated as per the Plastu: Waste Management Rules,

2016, and further amendments.

Date:
03/05/2025

7 MISCELLANEQUS

Measures shall be undertaken to récycle and reuse treated effluents
for horticulture and plantation. A suitable plan for waste water
recycling shall be submitted.

PPs Submission: Being Complied

Agreed. The treated water from the STP will be recycled and reused in horticulture and flushing.

Date:;
03/05/2025 |

8 MISCELLANEQUS

It shail be ensured that all standards related to ambient
environmental quality and the emission/ effluent standards as
prescribed by the MoEF are strictly compiled with,

PPs Submission: Being Complied

Agreed. Environmental momtormg for ambient air,noise, and ambient soil has been done at various Date:
locations within the premises of the project site. The results were found to be within the standards
prescribed by the CPCB/MoEF. A copy of the Envlmnmental monitoring reports is enclosed as

Annexure 1

03/05/2025

9 MISCELLANEOUS

1t shall be ensured that the no objection certificate from the UP
poliution control board before start of construction,

-PPs Sabmission: Being Complied

Agreed. The project has been granted Consent To Establish from the Uttar Pradesh Pollution Control | g3/05/2025
Board Vide letter ne, Ref. FO5604/C-1/NDC/G-733/2012. The CTE certificate has been enclosed as

Annexure 2

Date; -

10 MISCELLANEOUS

|
|
L

Tt shalf be ensured that no construction work or preparation of land
by the project management except for secunng the land is started on
the propct ot the activity without the prior environmental clearance.

Address: TA Divizion, Ministry of Environment, Toresl and Climale Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Fage g of 18




14.
15.

16.

17.

18.

19.

| Stack Name

146

Total no. of stacks: 4
Material for construction of MS , MS, MS,MS,
Stack:
Stack Attached to; DG Set, DG Set, DG Set, DG Set
Height above ground level(in 30,30,30, 30,
metres): -
Height above roof(in metres):  13,3,3,3.
Stack Top: Round , Round , Round , Round ,

Inner dimensions (in meters): 0,0,0,0,
Gas quantity-m"Smr: 0,0,0,0,

.| Flue gas temperature 'C: 0,0,0,0,

Exit velocity of gas/see: 0,0,0,0,

(a) Flue gas emission
Stack | Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of fiving ates

i fuel/hr ' ' :

1 HSD 0.30

{(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in : vent in mg/Nm3 | Specify
Nm*3/hr) hydrocarbon ; ,

1E;
(c) Particulate analysis

(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements

Give details of laboratory facilities available for

analysis of emission

'Is there sufficient space available for installing air

pollution control equipment -
Details of Air Pollution :-

Equlpment Name .| State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equlpments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status _'
Give the following details

(a) Total investment in the factory and the year of : Investment:-

investment, :

Year of Investment is :- 1925

(b) The estimated expenditure for implementation of :
the scheme to control air pollution ' \

(c) Expenditure iricurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of .
action taken to date and the expenditure incurred and
the time required for the scheme.
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(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

(¢) Further action that is being taken up by the f' rm

to control air pollution.
20.

Other relevent information, if any

[See Rules 6(1)]

Slgnaturc

Name and Address of the apphcant on
behalf of : RAIKUMAR
RAMRAKHIYANI Khasra No 731, 1522,
1523, 1527, 1528-1530, 1534,1536-1538,

- Plot No. GHO1 , Jaipuria Sunrise Greens,

Village Shahpur Bambheta, Ghamabad

- 201001

Name and Address of the Firm on behalf
of which application is made : . '
RAJKUMAR RAMRAKHIY ANI Khasra
No 731, 1522, 1523, 1527, 1528-1530,
1534, 1536- 1538 Plot No. GHO1 . Jaipuria
Sunrise Greens, Vlllage Shahpur Bamheta
Ghaziabad, 201001

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

Part A: Activity/Hazardous Waste Generation Details

(a) | Mode of storage
Name of the Hazardous Waste Catogary of Hazardous Size of the Storage Capacity(in
generated/to be generated Waste Room/shed{in mts.) terms of months)
Collection, Transport,Storage, | Petroleum refining or [ 106622.1 0.010
- reprocessing of used oil
or recycling of waste oil
Part B: Mode of storage
(a) Maode of storage
Authorization Required For Source of Generation Category Quantity(pe;' day in
_ o TPD '
Used Oil 5.1 1000 Liters ~|5x§

. Part C: Quantity of Hazardous waste disposed

[ 1. |Quantity of Hazardous Waste disposed
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Name of the Nature of | Category of Total Quantity of | Quantity of Quanﬁiy of
Hazardous Waste | Hazardous | Hazardous | Quantity of | hazardous | hazardous | hazardous
generated/to be Waste Waste Hazardous waste waste. waste
generated Waste * | shifted/tobe | given/tobe | being/to be
generated/to | shifted to given to managed in
be common regd, the premises
generated(in TSDF Recycler -
_ tones/annum
Used Oil Recyclable |5.1 1 0 1 Tonne 0
Part D: Hazardous substances used
1. |Hazardous substances used
L Name of substances Quantity
Part E: Hazardous waste is being produced
1. |Hazardous waste is being produced
Name of hazardous waste Quantity
Used Oil 1000 Liter

Explanatory Notes for filing in form and the Annexure.

.

The notes are given only for those iterms for which explaﬂations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981, If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.
Annexure to form-
Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or quality of emission. _
‘Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution } Act ,1981 if
land/premises belong to the factory/industry say self . :
Item 1(a) : The industrtes are categorised based on the invesiment as follows : Major mdustry- having
investment of more than 2 crores. Medium industry- having investrent of 10 lakhs to 2 crores.Small scale
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industry having investment of less than 10 lakhs rupees

In place-of above criteria kindly give category as per latest notification =

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out. ‘

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on. ,
Item 10(d) : Here state the scasonal average wind direction and speed in and around the site of the plant. The
- above information can be had from representative Meterological centre .

Ttem 13 : Analysis of the flue gas emission, process emission and partlculars analysis should be done for
cach stack, emissions. Where ever stacks are not provided the shop fleor specific concentration should be
reported . Chernical Analysns of particulars matter in the emission should be furnished giving details such as
ofganic matter ,metals ;non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventllatlon air handled by equipments' such as roof extractors,
Evaporatwe coolers ete

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air . :

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
air pollution control devices, hazardous waste treatment and disposal areast .

4: Manufacturing process flow sheet, with description note on the mariufacturing process for each product .
51 Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, ¢clearances from the Department or any
other relevant document (ifapplicable) .

7 : Copies of planning permission certificaté issued by the local bOleS:’DlStl‘lct Town & Country
Planning/Metropolitan Development Authorities .

8: Comphance report on-the latest CTE /CTO conditions snpulated under Water & Air Acts issued to the
Unit . .

Common General Information required for consent to operate u‘nder Water Pollution
(Prevention & Control) Act, 1974 and Air Water POlllltlDll (Prevention & Contrel)Act,
1981.

1. (a) Full name of the applicant with address , : RAJKUMAR _
: ' ’ RAMRAKHIYANI Khasra No 731,
- 1522, 1523, 1527, 1528-1530,
1534,1536-1538, Plot No. GHO1 ,
Jaipuria Sunrise Greens Village
Shahpur Bamheta, Ghazrabad, 201001
(Tel. No.) -

(b) Is the firm registered? 3 . OYES

(¢} If yes, give the number & date of registration and  :
authority with whom registered.

(d) Full Address of the registered office
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{e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall;
Large/Medium/Small Scale.

Full name of the
~ Land/Premises/Institute/Factory/Industry/Local body
with address .

Give revenue /City Survey No, of the land/premises :

_ for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiersfindustrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

RAJKUMAR RAMRAKHIYANI
Khasra No 731, 1522, 1523, 1527, 1528-
1530, 1534,1536-1538, Plot No, GHO1 ,
Jaipuria Sunrise Greens, Village
Shahpur Bamheta, Ghaziabad, 201001
9891581032

large

SMV AGENCIES PVT LTD

Address:Khasra No 731, 1522, 1523,
1527, 1528-1530, 1534,1536-1538, Plot
No. GHO1 , Jaipuria Sunrise Greens,
Village Shahpur Bamheta, Ghaziabad,
201001 ' :

Tel. No.:-

E-mail :

District:GHAZIABAD
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.: '

Area in Hectares: 141

July,2025

Civil

District: GHAZIABAD
Corporation:

Village PanchayatShahpur Bamheta
Contenment: '
Defence Deptt:

State Govt:

Prohibited areas:

Others:

NO
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Application No : 32258441
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/contmuatlon of discharge under section 25/26 of the Water
{Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reiise or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
‘Environment (Protection) Act 1986. : :

From, - | ; Dated

SMV AGENCIES PVT LTD, Plot no. GH-02, ' 03/06/2025
Jaipuria Sunrise Greens, Village Shahpur bamheta -
,GHAZIABAD,201001

City:

Block:Razapur

District: GHAZIABAD

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow,

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air {Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protectlon) Act 1986 to make d1scharger’emmsmm‘dmposal of hazardous and
other waste from :

Shashank Varshney for a period upto 2 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4, I'We hereby submit that in case of change cither of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. 1 /We hereby agree to submit to the Board and appllcatmn for renewal of consent onte month in
advance of the date of expiry of the consent period

6. UWe undertake to furnish other information within one month of its bemg called b}f the Board.
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Accompaniments:-

1. STP completion certificate  (Attached)

27 Occupation Certificate  (Attached)

3. Balance sheet Or CA Centificate  (Attached)

4. Statement showing measures taken for increasing tree and forest cover. (Attached)

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining .

Yours faithfully,
Signature -
Name of the applicant: Shashank Varshney

Address of the Applicant: Plot no. GH-02, Jaipuria
Sunrise Greens, Village Shahpur bamheta

JGHAZIABAD,201001

ANNEXURE TO FORM

New  Ountlet

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'Nq. concerned’

against the relevant one:
7. Is the industry/factory for which appliéation is made - Yes
closed on Sunday/Holiday _
8.  State working days per year and working season for the  Jan to Jan
. industry/factory .
9. a) Number of workers attending the factory shift wise & 12
or per day : ‘ . _
b) Number of workers residing in the premises : 7395
10.  For local bodies only:-
- a) Present population : '
b) Population covered under regular sewer facilities :
¢) population having septic tank/Soak pit facilities :
d) Population covered by conservancy latrines :
11.  For Industries Only:-

. A. Give the list of raw materials

Raw Material | Material Trade Qty Principle Use
Name Name . '
Building and - Building 0 Metric Construction
- construction construction Tonnes/Day activity
material _ ' :

Fuel Details:-

Fuel : Consumption

Diesel 35
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B. Give the list Products and By Product Details |

Product Name Quanfity (Metric Tonnes/month)
- | Tower D1, D2, D3, D4, R1 (907 Flat) 0
and communlty hall at total area of :
21255 SQM.

Tower A1, A2 (306 Flat and 60
Convenient shop at Total Plot area of

7084 SQM.
0
- Tower K1, K2 (228 Flat) at total plot 0
area of 5176 SQM
ByProduct Name Licence Qty Installed Qty
no by product ' 0 . 0
C. Give the list of possible Inter-mediate Products:
Name of Product _ Quantity (Metric Tonnes/month)
nfa 0 -
n/a 0
nfa . 0
Section A
12..- State daily quantity of water utilized :
Source Consumption - Quantity (KL/D)
Domestic -925.0

13.

14.
15.

16.

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation - . Waste Water Generation Quantity

. (KL/D)
Domestic 832.0

(B) State how measurement of rate and quantity are carried

" out:

State whether storm water drams are kept separate from  Yes
Industrial / Domestic Effluents?

(a)ls domestic effluent allowed to get mixed in industrial  No
effluents?

(a)Describe if any treatment industrial or domestic effluent ch
or on¢ for combined effluent is made. :

If yes, state the process of treatment in brief Sewage Treatment Plants of combined
. : ' capacity 0f 1015 KLD is installed at
project site

{b)s the quantity of effluent emanating either without or ~ Yes
after treatment approved by the authority? '

(c)If approved, furnish the authority (Two certified cop1es
to be sent)
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(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

17. Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)
Domestic effluents over Yes ' Yes
land for irrigation -
18.  State the area of land used for 334
(a)Above in Hectares , ‘
19. . Give the quantitative dis:posal of effluent in liters provided for the places mentioned below
| Name Mode Mixed
On lands for irrigation Domestic

20.  Is there any provision for equalizing or made holding lagoons of tanks

' Name . Mode

Domestic . 832.0

21.  Is sufficient land available / can be made available? In Yes -

case pumping effluent: on lands have to considered.

22.  (2)Give details of composition of Domestic / Industrial / Combined effluent in respect of the .
Following '

Name of Effluent .| Effluent before treatment | Effluent after treatmerﬂ |

Note:- .
I) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory

2) Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters. ’ : .

(b)ls the effluent toxic Yes
 (c)State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden change of temperature exceeding Yes
10*¢ at any time

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters
| Name I Existing - 1 Proposed j
(b)If yes, give details of equipments '

24,  Has the land/premises, etc., for which the application is Yes
made open? '

-~ Highly polluting material :
Toxic Organic Inorganic Microbilogical : Cooling Tank
25.  State details for solid waste '

Type of Solid | Compoasition Quantity Method of Method of
Waste ' Collection | - Disposal

Section A

New

12. Fuel Consumption in Tonnes/day
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14.
- 15,

16.

17.

18.

19.
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Fuel Name | Daily . Unit Calorific | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
HSD 0.35 Kilo
Liters/Day
Atmospheric Emission from each stack
Total no. of stacks: g _
Material for construction of  |MS,MS, MS, MS, MS , MS , mild steel , MS,
Stack: ' _
Stack Attached to: DG Set, DG Set, DG Set, DG Set, DG Set , DG Set, DG

Set, DG Set,
30,30,30,30,30,30,30,30,

Height above ground level(in
metres):

Height above roof(in metres):
Stack Top:

3,3,3,3,3,3.3,3,

Round , Round , Round , Round , Round , Round , Round ,
Round ,

Inner dimensions (in meters): 0,0,0,0,0,0,0,0,

Gas quantity-m”*3/hr: 0,0,0,0,0,0,0,0,

Flue gas temperature 'C: 0,0,0,0,0,0,0,0,

Exit velocity of gas/sec:

0,0,0,0,0,0,0,0,

{a) Flue gas emission

Stack | Type of | Quantit | Type of | So2 Nox CO/MC | Particul | Others
No. fuel yof firing ates
' fuel/hr
1 HSD ~ | 0.35
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particalates | Other
gas (in vent in mg/Nm3 | Specify
Nm*3/hr) hydrocarbon
s
(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements
Give details of laboratory facilities available for
- analysis of emission
Is there sufficient space available for installing air’
pollution control equipment
Details of Air Pollution :-
Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed :

Equipment Name Equipment Size No. of equipments Status

Give the following details
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'(2) Total investment in the factory and the yearof  ; Investment:-
investiment. : Year of Investment is :-1925

(b) The estimated expenditure for implementation of
the scheme to control air pollution '
(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and

. the time required for the scheme.

{(d} Annual operation and maintenance-cost of Air
Pollution Control Plant, if any ‘

(e) Further action that is being taken up by the firm
to control air pollution, '

20. Other relevent information, if any :
-Signature

Name and Address of the applicant on
behalf of : Shashank Varshney,Plot no.
GH-02, Jaipuria Sunrise Greens, Village
Shahpur bamheta ,GHAZIABAD,201001

Name and Address of the Firm on behalf
of which application is made : Shashank.
Varshney,Plot no. GH-02, Jaipuria Sunrise
Greens, Village Shahpur bamheta
,GHAZIABAD,201001

[See Rules 6(1)]
Application required for grant/renewal of authorisation for generation or _cbllection or storage or -
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

Part A: Activity/Hazardous Waste Generation Details

(a) | Mode of storage

Name of the Hazardous Waste | Catogary of Hazardous Size of the Storage Capacity{in
generated/to be generated Waste Roomy/shed(in mts.} terms of months)

Collection,Transport,Storage, | Petroleum refining or | 106622.1 0.010
) reprocessing of used oil
or recyciing of waste oil

Part B: Mode of storage

a) | Mode of storage

Authorization Required For Source of Generation Category Quantit%((pc)r day in
- . . ' oo PD) -

Usedoil 51 - 1000 Litres 545
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Part C: Quantity of Hazardous waste disposed

1. | Quantity of Hazardous waste disposed .
Name of the . Nature of | Category of Total Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous | Hazardous | Quantity of ous | hazardous | hazardous
generated/to be Waste Waste Hazardous waste waste waste
generated ' Waste shified/to be | given/to be | beingfto be
generated/to |  shifted to given to managed in
be common regd. the premises
generated(in TSDF Recycler
tones/annum
Used oil recyclable  |5.1 1 0 [ Tonne 0
~ Part D: Hazardous substances used
1. |Hazardous substances used
Name of substances Quantity —I
Part E: Hazardous waste is being produced
1. |Hazardous waste is being produced
‘ Name of hazardous waste Quantity

Used oil

Explanatory Notes for ﬁiing in form and the Annexure .

1000 Litre

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in

continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981- If the .
land/premises belongs to the factory/ industry, say self
2. Here mention the date up to which the consent is sought for.

Anncxure to form-

'Existing ‘means that which is operation at the time of applying for consent .
'New' that which hds been modified due to change in quantity and/or quality of emission.
- 'Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc. _
Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
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land/premises belong to the factory/industry say self .
Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
- investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as pér latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C-in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
“above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
_reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc. '

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with

efflciency . Also furnish ihe layout of the control system with dimensions. '

Item 18 : Here state the total quantity of ventilation air handled by equipments’ such as roof extractors,
Evaporative coolers etc

Additional Decuments suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air . _

2: Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and

current liabilities . :

3 : Layout plan showing the location of stacks (chimneys), effluent treatment pIaht, effluent disposal areas,

air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .

5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any

other relevant document (ifapplicable} . '

7 : Copies of planning permission certificate issued by the local bodies/District. Town & Country

Planning/Metropolitan Development Authorities .

8: Compllance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the

Unit .

Common General Information reqmred for consent to operate under Water Pollution

* . (Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

1.  {(a) Full name of the applicant with address : Shashank Varshney,Plot no. GH-02,
‘ _ " Jaipuria Sunrise Greens, Village
Shahpur bamheta
GHAZIABAD 201001
(Tel No.) -

(b) Is the firm registered? ' : YES®

(¢} if yes, give the numbet & date of registrationand @,
authority with whom registered.



159

(d) Full Address of the registered office

(€) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall
Large/Medium/Small Scale.

Full name of the
LandfPremlses/InsntutefFactoryfIndust:nyocal body
with address y

Give revenue fClty Survey No. of the lancb’premlses :

for Whlch the application is made:

State month and year in which the plant was actually :

put into commissions or is proposcd to be put into
commlssmn

State the Civil/Military /Defence!mdusmal Estate etc.
under whose administrative jurisdiction the
* occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

Shashank Varshney

Plot no. GH-02, Jaipuria Sunris¢ Greens,
Village Shahpur bamheta
GHAZIABAD,201001

- GHAZIABAD
9891581032

large

SMV AGENCIES PVT LTD

Address:Plot no. GH-02, Jaipuria
Sunrise Greens, Village Shahpur
bamheta ,GHAZIABAD,201001
Tel. No.:-9891581032

E-mail ;

District: GHAZIABAD
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:3.34

July,2025

Civil

District:GHAZIABAD
Corporation:

Village PanchayatShahpur Bamheta
Contonment:

Defence Deptt:

State Govt;

Prohibited argas:

Others:

NO
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(ORIGINAL FOR RECIPIENT)

e Tax Involce L -
EZS?waECEhRICALs ; T B ricatlo,  sHyEllG E:ﬁfg 24
e Seavdhary Complex. chik B, . ZIREPEl o - o
H:ygrirgﬁi ﬁhijbahad- Ghaziabag, u?’rnzt:;rgtnjé . Delivery Note HoceTerms o PEITTE
Stalion No, UDy aspp.- 02044 e e T
“SSTININ: 098F Op 3771 gpq o = Referoncafio, 6 Drtz,  Other References.
bSlalB Name : Ullar Pradesh Code : 09 PSG‘&SIS a_&'ﬁ‘%‘,_——-——' o .
'goatz;lct 9873252559 - Buyers Order Mo, Dated
:E-Mall | psgsy) . e e e
il 9 >alesdg2014@gmail.com Oispatch Doc No. Defivery Note Date
Consignee (Ship to) T m e
PAVITRA CONBYILD PRNATE LIMITED Dispathed through  Destinetion
FF‘OUB.NQ!GD‘;CMmeNm.Mw1 Npha1 BYROAQ P
'%%"{"ﬁlmwa Nagar, Uta Pradesh, 201306 Terms of Defivery 108
SSTINUIN _: 09AAHCPS653L 12U e ._ . DISPATCH EWAY BILL -651757023
-IBuYer (Bilf to} - DATE-03.08.2024
"PAVITRA CONBUILD PRIVATE LiMITED '
{FF-009, NOJ Golf Course Plaza, Alpha- 1, Alpha 1,
I Geealer Noiga, Cautarbuddha Hagar, Ut Pradesh, 201305 .
(GSTIN/UIN  : 09AAHCPS653L12U ;
h (114
R ' Description of Goods MSNSAC Ouanity ~ Rote  per  AmMOY
.. : e -
V - 1]
i , 155000000 HOS 15,50,000.0
160 KVA ELECTRIC GENERATING SETS CPCB IV+ 85021200 100 NOS 150 .
W) S5 o sz b
T CONSSIG G e LR ez : :
4| shuoatansamom corenym '
- 1EAIROSRAAREREEN A FLTERSATOR ¢
LCSH24 6 47880 WITH COUPLETE ;
ACCESSORIESS FITTED YTH CANOPY ! ;
WV S0 PANEL SR D OCPL 24062 [
KRM SR NO.65951471 .
KGEATIERY 14K SRR 0=t f
JCKDO917/24-35 ,
C.GST 1,39,500.00
$-GST 1,39,500.00
i |
{ |
i
.' : Total | 1.00NOS - ¥ 13,29,000.00 -
Py g EAOE
" Amourd Chargeible fn ’
INR Elghteen Lakh Twenty Nine Thousand Only
_ Taxable CGST ! SESTAJTGST Total
. Value Rate  Amount Rate Amount Tax Amoun:
b 155000000 __9%.1,39,500.00.. 9% 1,30.500.00_2 79,000.00_
,'if‘f‘—‘l‘ - ‘!’o_tal: 15,50,000.00 1,38,500.00 1.3%,500.00 2,79.000.00

" Peaa . Two Lakh Seventy Nine Thousand Qnly

/et N n words) - JINR Two Company's Bank Details
} . ) Bank ¥ame  : Kotak Mahindra Bank Ltd.

R e 5/458 DT 06.08.2024 AfeNo, : 5246786978 - )

+ JINVOICE NO'PSGm'Z, BFQPSTT16M BarhdFSCode : Yamuna Vihar, Dolhf & KKBKODD4E08
Company's F.'AN ‘ : n — — h, . ELEC_ ———
Dedszion e iee of th
We declare that this involca Shows the sctual price of the

a1 3l ¢ e and corecl.
goods described and tial all m;grs are v

ik,
.

SUBJECT TO GHAZIABAD JURISDIETION
This is a Corripuler Generated Invoice
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K’rloskar
| QOil Engines

“irloskar Gil Enginos Limited
n Kitlaskar Group Company

. ENGINE TEST CERTIFICATE

b {hisis to certify that Kirloskar Engine Model 6K1080ETA 4G1

! bearing Serial No. 6H.8475/ 2420002 complies with Central
Pollution Control Board (CPCB) norms as per the Envirenment (Protection)
Rules 1986, ‘ln-the Schednjle |, in serial number 88 relating to Emission Limits for

" new diesel engine up to 800 KW for generator set{Genset) applicatibn- G.S.R.

| B_(M(E)'dated 31 Nov 2022 notified by Ministry of Environment, Forests &

| Climate Change, Government of India. '

i

The full load power at N.T.P. condition is 200 B.H.P. at
" @ 1500 RPM '

[} Date: JAN-2024 ' - Quality Assurance

Power rating is gross and conforms to ICXN/IFN/HD/LD/1S03046/885514/1S510001/DING271

or aquivalent.

Khevi, Purve. Maharashea - £11 003 tnaks, Tek +51 [20) 25810341, EED24000 Fax +51 (20) 25813208, 25810208

Pxga O LATTANIT Hortosion Road
Emait Info@ kinoskarcem § Website: wwwioetMrtoskaroam

MGL-F-QAKP-G-26-00 - - 02.549.04.0,00

L\ wwﬂiwﬁ!‘nﬂnvuﬂbnw—ahm o ,u-rm'd‘““ O £rggines Limitact by G




(ORIGINAL FOR RECIPIENT). .
o :Dated-
20Jut-24__ .
‘ModefTerms of Payment

Tax Invoice

PSGELECTRIG A o ~—— _
32, ng\?h;-:;l?tc‘“'s . involce No.
“UP Border, Sart ! COMPtex, Chikamberpgr, PSG/24-25/440___
Uy Rirﬁi:i‘illb ah;d' Chaziabad, Up.z01g0g Dotivory Noto
i on No, UDYAM‘UP-ZS-UMW - . IS PO
. 8 . s
[gggwum. 09BFAPS7716M12E | oranco No, & Dale. | Othor Roference
Conla tafne: Ultar Pradesh, Code : 09 ' PSGRAIGMD &L IIRH 1,_‘,- wd ,
E-Mailci ;3:::;255550 ' Buyar's Order No. e o B
T "*-'———--_s ,9.2014@9'“3f"60m i ch Dac No - |D;iivary Nola Date
Consignee{Shiplo) wemi e = = - —ee—eo - |Dispaich Doc NG. R

PAV o on IDastination ‘
-[PAVITRA CONBUILD PRIVATE LimiTED Dispatched oUgh S, dencnenat

msgﬁ%hgmmmsuumse GREENS BY ROAD _ ... WWEE
. AL GHAZIABAD U200 ) { Dalive
SSTINUIN _: 09AAHCPS653L12U o ;fg,::c: éwr:y giLL-631753890246

Suyer (8ill to) DATE.16.07.2024

PAVITRA CONSUILD PRIVATE LIMITED
FF-008, NQ) Golf Course Plaza, Alpha- 1, Alpha 1,
Grealer Nolda, Gautarbuddha Kagar, Utlas Pradesh, 201305
GSTINUIN  : 09AAHCPSE53L1ZU

- St . Description of Gaods HSN/SAC Quanilty | Rate
' '

fe. o . .

' NOS 00
MWA ELECTRIC GENERATING SET-CPCBIV+ . : 25021200 [£.00 NOS 258000000 NOS 25,80,000
b D6 SET SRADEACROSLAH N ' T . | '

RS0 6 KRR S T WSt
SRHOF S350 M0N0 COUPLED WATH
S20KYAROEL GREEN ALTERAATOR SRAD. : |
. BS3C24 84572 VATH COMPLETE : ' : I
|
I

‘per.  Amount

——

ACCESSORIESS FITTED WiTH CANORY
WITH 570 CONTROL PANEL NDISE SR M0 - .
JC/KHD/I20/TESI2K428 . ' |
KRM SR NO.54100821 . i
KG BATTERY 25/180 AH ' '

SR MOLF3I06E=40252 & 326 =4014)
JCKD/OBEN/24-25

C-3ST 2,32,200.00
$-GST | 12.32,200.00

7 Total 1.00 NOS b X 304440000 .

- E&OE .
Aount Chargeable fin words} :
INR Thirty Lakh Forty Four Thousand Four Hundred Only - . .

—_ ‘ Taxable CGST SGSTATGST | Totsl 1
Velue | Rate | Amount | Rate | Amount  [Tax Amount

K : _2550,00000] _9%2,32,200.00 | _ : 9%:2,32,200.00_4,64,400.00 .
I
1
|

. Total:  25,80,000,0¢ 2,32,200.08 12,32,200.00 '4,64.400.00 '

- ———

Company's Bank Details
. Bank Mama  : Kotak Mahindra Bank Ltd,
mgCE NO PS(/24-25/440 OT 20.07.2024 Ale No, . 5246786978
. BFQPSTTi6M Beanch 4 IFS Code  : Yomuna }f[l_'lfr. Dolh! & .l_c_t(_El_lfuoad.Gl}a

TacAmountaworts) §  INR Four Lakh Sixty Four fhnusand Four Hundred Only .

Company's PAN

Decizreson _
' (hat this Tnvolce shows the actual price of the
e e d that all particulars are true and correct.

goods described an
' SURJECT TO GHAZIABAD JURISDICTION

This is a Computer Generated Inveice ’




- Kk’rloskar

Oit Engines

¥~ Kirloskar Oi) Engines Limited
§- 1A Xirloskar Graup Company

ENGINE TEST CERTIFICATE

SR This is to certify that Kirloskar Engine Model 68L_90ETA4G3

! bearing Sérial No. F6.8802/ 2320043 complies with Central

f‘ ) Pallution Control Board (CPCB) norms as per the Environment (Protection)

Rules 1986, in the Schedule I, in 'seriai'number 88 relating to Emission Limits for
new diesel engine up to 800 KW for generator set{Genset} application- G.S.R. |
804(E) dated 3 Nov 2022 notified by Ministry of Environment, Forests &
Climat_e Change, Government of India. "

. - .
| | The full load power at N.T.P. conditionis 380 B.H.P.at
rmgy@ 1500RPM

£ ,
Date: OCT-2023 Quality Assurance

¥ Power rating is gross and conforms to [CXN/IFN/HD/ 1.D/1IS03046/855514/1S10001/DING271

or equivalent. ' -

Regd. Office: Laxmanrac Kirlaskar Road, Khadkl, Pune, Maharashtra - 411 003 Indla. Tel: +51{20) 26610341, 66084000 Fax: +61 (20) 25613208, 25310209 k
: £mall: infa@kirloskareom | Wabsite: www.koel kitlesker.com ’

| KGL-F-QAKP-G326:00 | 02548,04.0.00
. e T ﬁw;;;”hwwm“ profia or sufiie | ownad by Kirleskar Proprlatary Uimited and Kirigaksr 01 Engfn.:sLIn‘\!tedln.he parmittad yzor*

_m— e
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_ m Regional Office, U.P. Pollution Control Beard, Ghaziabad

C- Website- www.uppcb.co.in, e-mail:roghaz:abad@uppcb in
T WO A2 h.... [ AL 250m / 2025 T Tare Z3ln s? 2w
M/s SMV Agencies Pvt Litd. M/s SMV Agencies Pvt Ltd.
Intergrated Township (Jaipuria Sunrise 1* floor, Near Ritu wears,
Greens) _ Jaipuria Sunrise Plaza. .

- NH-24, Near Village Shahpur Bamheta, Plot no. 12A, Ahinsa Khand
(Ghaziabad Ghaziabad
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Ref No: 32104310/Ghaziabad/2025

177

REGIONAL LABORATORY GHAZIABAD
UTTAR PRADESH POLLUTION CONTROL BOARD
2 I.N.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad

D S T

1- Name of Industry: Divyansh Onyx, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad
4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters
9- Date of Sample Collection: 14/05/2025
10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025
12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000357F
14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/357
15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

ANNEXURE A-5

[ A . |
Certificate No TC-9573

Date:30/05/2025

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.60 02-12

2 Suspended Solids , APHA 24th Ed. mg/] 130.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1700.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
- °C 2023
4 Total Solids, APHA 24th Ed.2540 B: mg/l 1830.0 10- 50000 mg/1
2023
5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 58.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023
6 COD, APHA 24th Ed. 5220 B Open mg/l 348.0 5.0 100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]

Authorized b

Digitally sig?e’d by Rashmi

Rashmi Arya e N——

+0530°

Rashmi Aarya (ASO)

Ankit
Singh

Digitally signed
by Ankit Singh
Date: 2025.05.31
11:16:43 +05'30'

Regional Officer

UPPCB/RL/7.8.2

Issue No.: 01

Issue Date:09.06.2021

Page No.:Page 1 of 2

Amendment No.:01

Amendment Date.:01.03.2025 |Approved by: TM

Issued byv: OM
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= REGIONAL LABORATORY GHAZIABAD
o~ UTTAR PRADESH POLLUTION CONTROL BOARD
s 2 LN.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad IS

Ref No: 32103968/Ghaziabad/2025 Date:30/05/2025
1- Name of Industry: Arocon Rainbow, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000355F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/355

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.60 02-12

2 | Suspended Solids , APHA 24th Ed. mg/l 136.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1900.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023
4 | Total Solids, APHA 24th Ed.2540 B: mg/l 2036.0 10- 50000 mg/1
2023 '
5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/1 62.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023
6 COD, APHA 24th Ed. 5220 B Open mg/1 350.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 34_ The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]
éuthoriﬁi&ﬂxed by Rashmi Ankit E;g/i\t:% ;iiir;;d
RaShml Arya E;;?;;ozsosm 11:03:41 S. h Date: 2025.05.31
Rashmi Aarya (ASO) IngR ) ”:l‘ ::)zf“f+°5'3°'
egional Officer
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eecs REGIONAL LABORATORY GHAZIABAD
UTTAR PRADESH POLLUTION CONTROL BOARD
2 I.N.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad

Certificate No TC-9573

Date:30/05/2025

1- Name of Industry: The Golden Gates, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA
7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000356F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/356F

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.40 02-12

2 Suspended Solids , APHA 24th Ed. mg/l 78.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1200.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023

4 | Total Solids, APHA 24th Ed.2540 B: mg/l 1278.0 10- 50000 mg/1
2023

5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 18.0 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023

6 COD, APHA 24th Ed. 5220 B Open mg/1 124.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986
source; www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)}
Authorized by An k|t Eig’i\tall(l.)t/ ;{gn?‘d
Digitally signed by Rashmi Arya NKIT 51N
Rashmi Arya pxezosesarinosa: S . h D);te: 2025.095.31
Rashmi Aarya (ASO) N g 11:18:06 +05'30
Regional Officer
UPPCB/RL/7.8.2 Issue No.: 01 Issue Date:09.06.2021 [Page No.:Page 1 of 2

Amendment No.:01 Amendment Date.:01.03.2025 | Approved by: TM Issued by: OM




180

— REGIONAL LABORATORY GHAZIABAD
<1 /4 UTTAR PRADESH POLLUTION CONTROL BOARD
9‘!%% 3 2 LLN.S. Sector-16, Vasundhra, Post-Prahalad Garhi, Ghaziabad NS

Ref No: 32102935/Ghaziabad/2025 Date:30/05/2025
1- Name of Industry: Organic Home, Jaipuria Sun Rise Green

2- Address of Industry: Jaipuria Sun Rise Green

3- District: Ghaziabad

4- Description about sampling peint: Final outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anshul Sharma AEE & Dhruv Dev Verma LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 litre jerricane for general parameters

9- Date of Sample Collection: 14/05/2025

10- Analyis Indented by: RO Ghaziabad

11- Date of sample receipt in Lab: 14/05/2025

12- Period of Analysis: 14/05/2025 to 19/05/2025

13- ULR Number: TC957325000000358F

14- Sampling Plan/Ref. No.: UPCB/GZB/WW/05/25/358

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.80 02-12

2 Suspended Solids , APHA 24th Ed. mg/1 140.0 10-20000 mg/1

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Dissolved Solids, APHA 24th Ed. 2540 mg/1 1800.0 10- 50000 mg/1
C Total Dissolved Solids dried at 180
°C 2023

4 | Total Solids, APHA 24th Ed.2540 B: mg/l 1940.0 10- 50000 mg/1
2023

5 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 64.0 1.0 -50000 mg/l
3025 ( Part 44): 1993 Bio 2023

6 COD, APHA 24th Ed. 5220 B Open mg/1 380.0 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: Lab environment condition-25°C

Analysed by-
[Sangeeta Murty(JRF)]
. H Digitally signed
A“thorlzggkakggned by Rashmi A n klt by Ankit Singh

RaShmi Al'ya 32’;2;2025,0531 11:03:23 Si n h Date: 2025.05.31
. +0530 11:22:16 +05'30"
Rashmi Aarya (ASO) g "

Regional Officer
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Sr. DIN/PAN Name Address

No.
T. 02916756 SWATI JAIN 195, Basement, Ram Vihar Delhi DL 110092 IN
2. 02916760 VAIBHAV JAIN '[[195, Basement, Ram Vihar Delhi DL 110092 IN
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Company Master Data

CIN

Company Name

ROC Code

Registration Number

Company Category

Company SubCategory

Class of C.ompany

Authorised Capital(Rs)

Paid up Capital(Rs)

Number of Members(Applicable in case of
company without Share Capital)

Date of Incorporation
Registered Address

Address other than R/o where all or any books
of account and papers are maintained

Email Id

Whether Listed or not
ACTIVE compliance
Suspended at stock exchange
Date of last AGM

Date of Balance Sheet
Company Status(for efiling)

Charges

Assets under charge

Receivables of the Project - Organic Homes

Immovable property or any interest therein;
Book debts

Immovable property or any interest therein;
Book debts

Directors/Signatory Details

DIN/PAN ‘Name
02916756 SWATI JAIN
02916760 VAIBHAV JAIN

184

U70102DL2013PTC247954

RISE PROJECTS PRIVATE LIMITED
RoC-Delhi

247954

Company limited by Shares

Non-govt company

Private

200000000

136271250

0

- 06/02/2013

195, Basement, Ram Vihar Delhi DL 110092 IN

Rise Resort Residences, Sector-1 Sports City, Techzone-4
Greater Noida 201306 UP IN

- accounts@riseprojects.in

Unlisted
ACTIVE compliant
30/09/2019
31/03/2019
Active
Charge Date of Date of Stat
Amount Creation Modification i
500000000  28/01/2015 20/07/2015 CLOSED
350000000 02/12/2016 - OPEN
10000000 18/11/2016 - OPEN
340000000 18/11/2016 - OPEN
Begin date End date Surrendered DIN
06/02/2013 -
06/02/2013 -



ECourts Services

1se Hist ory o

Chief Judicial Magistrate Lucknow

Case Type Criminal Misc. Cases
Filing Number 78516/2020

Filing Date 24-12-2020
Registration Number | 7216/2020
Registration Date | 24-12-2020

CNR Number | UPLK040785332020

Case Status

First Hearing Date 22-02-2021

Next Hearing Date 21-08-2025

Stage Of Case Charge

Court No And Judge 77-SPL.JM POLLUTION

QR Code

Petitioner And Advocate

Respondent And Advocate

Acts
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"3, Complaint of the applicant is that respondent no. 2 has not obtained the Env
terms of the EIA Notification,
Operate (CTO).

ironmental Clearance in
20061 nor. it has got the Consent to Establish (CTE) and Consent to

7. Issue notice to the respondents for filing their response/reply by way of affidavit before the tribunal at
least 01 week before the next date of hearing through e-filling. If any respondent directly files the
reply without routing is through his advo.&atd.-then the said respondent will remain virtually present to
assist the tribunal... »
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E-mail : info@uppeb.com
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